
' -
HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: llSo Dated: ---'--'--=---- 1 o 1 0 I f.:M~- o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sahil Sharma 
S/0 Kuldeep Kumar Sharma 
RIO Viii. Palwan Tehsil Akhnoor, Distt. Jammu AlP Mandlik Nagar, Tope 
Sher Khania Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Sahil Sharma, Advocate 

. ..... for information and necessary action. 

,--, . 'LL~-~·~ egistrakn'lo> 



HIGH COURT OF JAMMU AND KASHMIR AT .JAMMU 
(Exercising powet·s of llar Council mulct· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _...:.._}_J_~-~--- Dated: 1'1/ol / )o)c 
I I 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Zcenat Khan 
D/0 Tanvecr Khan 
R/0 .Jallabad, Sunjwan, Masjid Gali, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 

' 

rl· ~~-:-
(Mohammad Yasin Beigh) 

Additiona~istrar 

~ 
1. Principal District & Sessions Judge, Jammu. "~ )r-vo 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
J~ In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
- 6. Ms. Zccnat Khan, Advocate 

...... for information and necessary action. 

\ ..,.;. 
~· \__-----1 
Additional Registrar~ 

w 



HIGJ-1 COURT OF JAMMU AND I(ASHMII~ AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ tl Gl Dated: flCI\ Cl\ \!1-o~ 
It is hereby notified that vide High Court "Order Dated 31.12.2019 

Ms. Renu Kumari 
D/0 Karnail Singh 
RIO Krishna Nagar, Miran Sahib, R.S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ -~.;__.-
M~~m~~eigh ~ 

. Additiona~Registrar/ 

No 3,\ ~I:\':) -1"' \ L? Dated t'J 'l ~ ~ \ \.')_o~O · Y ~ 
\ ~ L~~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Renu Kumari, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Counciltmder Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Poonam Kaul 
D/0 Rajinder kaul 
R/0 H.No.6, 1-C East Extension Marble Market near Sai Baba Temple, 
Mattoo Colony, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.....,_ \ k~...--
Moham~~eigh • 

) 

Additiona~lRegistrarJ. 
No '?:,~ ~I~\~\ lP Dated: ~':1~ 0 L ~a.")J'. • lY 4'·~ 

~ Q ,,')A 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Poonam Kaul, Advocate 

...... for information and necessary action. 

' (..-""' 

gistrar - ..... 

L\~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C19S Dated: 0°} \C)! \ ~0~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Arhshvir Singh Jamwal 
S/0 Dharamveer Singh Jamwal 
RJO H.no.163, Saini Enclave, Camp Road, Talab Tillo, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-61412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k ' ......, • (,.J'-~ 

Mohamma Beigh 
Additional tegistrL 

Copy forwarded to the: ---},,~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Arhshvir Singh Jamwal, Advocate 

. ..... for information and necessary action. 

.... 
gistrar 

L\ r 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 0~\Cj lj Dated: 0] )01 } dJCbto 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Anuj Mahajan 
S/0 Raj Kumar Gupta 
RIO H.No.241, Govindpura, Jammu Cantt. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-61312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Anuj Mahajan , Advocate 

. ..... for information and necessary action. 

e lstrar 

[, 
~ -------' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 99 __ ~- Dated: OC4 \ CJ):icdd 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Amit Manhas 
S/0 Bhagat Singh 
RIO DUB Karam Din P.O, Kanachak Jhiri, Tehsil Marh, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-612/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~- ,\ ~~i-
Mohamm~gh 

Additional Reg_~~tra~r 
No: 2>\?:>~- ~\ LP Dated: en\ 0\ l d-():20 ~~ 
Copy forwarded to the: ? ' .,_.., 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Amit Manhas, Advocate 

...... for information and necessary action. 

' ..,..........., • (".A/"" .....;" 

Additiona __,_._.. ............. rar -r-

J~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet-cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C19-£ Dated: 
-----'-------

OC) \cl( ~@o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Amit Thakur 
S/0 Tilak Raj Thakur 
RIO Sounder Lohrana, Tehsil Dachhan, Distt. Kishtwar 
AlP Lane No.4, Vasuld Vihar near Vasuki Nag temple Ban Talab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-61112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....-,. 
( 

Mohamma asin Beigh 

No:_?,\?,~),- &ll. \LP Dated: 
) AdditionaregistrarL 

~ \ c \ "-o."lo -;),I~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kishtwar/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kishtwar. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Amit Thakur, Advocate 

. ..... for information and necessary action. 

, 
~_,. ,.-

gistrar c-

-~']:y;! 
'"7 I ~ 



HI GI-l COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -~-----'---'9__,_3_--__ Dated: (P) \0\ J d-_OciD 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Amir Shazad 
S/0 Mohd sajad 
RIO Sakhi Maddan, Tesil Mendhar, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-61012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,. ~ -w-_).~ 
Mohamm~Beigh 

Additiona~l~egistra~ 

No: ?J ~~c1.-9Y ltf Dated: (Y\ \ C\ \,.;?G~D 'JY h.~ 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Amir Shazad, Advocate 

...... for information and necessary action. 

' 
~ . 

egistrar 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 0~ \0\\ ~c6lo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Alol{ Singh Chib 
S/0 Jasbir Singh Chib 
RIO 121, Lower Hathol Poni, P.S .. Sunderbani, Rajouri 
AlP Raipur Domana near NardamMorh, Ban Talab, Jammu 

I 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-60912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ • \ -J> r;,v-;:i--
Mohamma~igh · 

Additional Registrar[ 

No:?,\ '),':)s,:_yoo\ lf Dated 0~ \ol)~D c-,...,..-'/" ~ 
Copy forwarded to the: -:;\,l,.,o 
1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Alok Singh Chib, Advocate 

...... for information and necessary action. 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: CA \ 0 I \ joJto 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Arjun Singh Salaria 
S/0 Ramcsh Chandcr 
RIO H.No.297, Vil{ramNagar, Rehari Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-60812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.-,. 
Mohamm asin Beigh 

Add itiona ~eg istra1

1 No: ?-':,\ "\O l-ob\ LP Dated: Cf1 \t>l\ .:Jo~ 0 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

~· 

3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Arjun Singh Salaria, Advocate 

. ..... for information and necessary action. 

~ 

~ 
gistrar 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\--'--~_00 __ Dated: ClCJ l fJ 1! J£0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Ald1il Raina 
S/0 Preduman Raina 
RIO Sagam, Tehsil Kol{ernag, Distt. Anantnag 
AlP H.No.76, See-7, Lower Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-60712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before .. 

,..., . 
Mohamma asin Beigh 

No: '::>,\'-! CJ 4-\.2 \Lfoated 
. Additionc(ij Registrar 

C)~\ 0\ \~,6~0 1y J.A 
I ~ 

Copy forwarded to the: 
.,,.,~ 

1. Principal District & Sessions Judge, Anantnag/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Anantnag. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Akhil Raina, Advocate 

. ..... for information and necessary action. 

gtstrar 

~~ 



HIGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _L_\ ~--'-0-L\ __ Dated: 6°1 \01) d6~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Ajay Singh 
S/0 Babu Singh 
R/0 H.No.119, W.No.ll, Shiv Nagar, Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-60612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,-
Mohamma asin Beigh 

Additional RegistrarL 

'1/// ~ 

Copy forwarded to the: 7}1 )Y 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Ajay Singh, Advocate 

. ..... for information and necessary action. 

~rt'f'r.Js•tra r 

~~·~ 



HIGH COURT OF JAMMU AND KASHMIR AT-·JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\.l.__o_o_.c_a~_ Dated: 09 \ D \ \ d-6'~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Asifa Ali 
D/0 Ali Mohd Dar 
RIO New Colony Sangam, Tehsil Bijbehara, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-60512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(?/J'~ k.
. 

M6h~mm Beigh 0 :}-0\ ... )...e").-0 

Additiona,;egistrar 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Anantnag. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Asifa Ali, Advocate 

. ..... for information and necessary action. 

~· 

Additiona 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer-cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\,__a_6-'-:'?:> __ Dated: ~9J Cl l~adlo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Akash Kumar 
S/0 Pardeep Kumar 
RIO W.No.17, H.No.308, Omara Morh, P.T.C Road, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-604/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..-,. L-- ...,..;. ..-;-
No ~I lJ ~s -:l,6 I Lf Dated oq' 0\ l j_cJ_() 

Mohammad Yasin Beigh 
Additional Registrar 

rv/ }~ 
7"'")..0 Copy forwarded to the: 

1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Akash Kumar, Advocate 

. ..... for information ·and necessary action. 

~ ---QIStrar t. 

~ 



liiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F IC AT I ON 

No: _ __,__,~_O___tlf __ Dated: 6°!\rJI} doao 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Ambica Sambial 
D/0 Vinod Singh Sambial 
RIO H.No.76/A, Lane No.6, New Plot, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-60312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 2)\ Y ~ \-?.£\ U Dated: 

' Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Ambica Sambial, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --+\-"-6~D_,_,S'--- Dated: 69\ Cl\ ' d GdO 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Advaita Sharma 
D/0 Arun Kumar Sharma 
RIO H.No.202, behind Electric Station, Parade Road, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-60112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k .. 
.._,..J' ,-..,. ,.-.-

Mohamma as n Beigh 
Additionai(Registra

1
r 

tB\ol)~o;to II ~ 
Copy forwarded to the: 

-,(, ,)--0 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Advaita Sharma, Advocate 

...... for information and necessary action. 

~ gistrar 

~ 

It 



HIGH COUI~T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\.L.:><O:...=O~b __ Dated: OS \ 0 I \~~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Anchal Sagoch 
S/0 Yash Paul 
RIO Near Govt. Hr. Sec. School, Palom·a, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-60012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....., . ~o-r.;.....-:­
Mohammad Yasin Beigh 

Additional~gistrar 

J .. ~::-6 
Copy forwarded to the: %~ 
1. · Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Anchal Sagoch, Advocate 

. ..... for information and necessary action. 

' ~ --­egistrar • /% 
) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

NOTIFI.CATION 

No: _,_,____,~::....c::..a___.:t __ Dated: D9 \ D \ \ d-.6~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Aarifa Rasool 
D/0 Ghulam Rasool Wani 
RIO Shanoo, Tehsil Langate, Distt.Kupwara 
AlP Jamia Masjid Mohalla, Langate, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-59912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before, 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kupwara. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Aarifa Rasool, Advocate 

. ..... for information and necessary action. 

egistrar 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---.J.\~0-=-() ~-=----Dated: OL1' 61 ( &o;tv 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Ajay Shan 
S/0 Santosh Kumar Shan 
R/0 Viii. Chergi, B.P.O Dool, Tehsil & Distt. Kishtwar 
AlP Near New DC Complex Wasser, Distt.Kishtwar 

has been admitted and enrolled as ah Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-59812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:~\"-\ s-s~-b6\LPoated: 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kishtwar. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Ajay Shan, Advocate 

. ..... for information and necessary action. 

r LJ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -'~~--==-()----~01 __ Dated: 64 )o I 'j,o~D 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Akeel Ahmed 
S/0 Mohd lq bal Wani 
RIO Chanjloo, Tehsil Banihal, Distt. Ramban 
AlP Janipur Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-59712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

QN"-...)..----
~· ~ 

Mohamm gh · 

l 
Additiona~ Registrar 

No: ::.,\%1 -L6\ LPoated: CY] \ t'J I_Jr.it> IY L1 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Akeel Ahmed, Advocate 

...... for information and necessary action. 

;:n...I!IH!tTJS t ra r 

k .,,,)-::> .. 



HIGH COURT OF .JAMMU AND KASHMIH. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I t> \ D Dated: ---'------
0°1 l 0 ,, (J()j() 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Aga Syed Abass 
S/0 Aga Syed Mehdi 
RIO Grounjuk, Minjec, Tehsil & Distt. Kargil 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-59612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ?col Ll b':)--1,'2\LP Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kargil. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Aga Syed Abass, Advocate 

. ..... for information and necessary action . 

......a....---'f\oo'"'~ 
gistrar 

~\~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \.waJ_\.J._\J..___ __ Dated: t) ~ \ c l \ J_~ 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Arwa Nayeem 
D/0 Mian Nayeem Ullah Khan 
RIO Fateh Kadal, Malik Angan, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-59512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...., - t o-r~ 
Moham~eigh 

I 
Additiona\. F Registrar 

No: r:)J\\~-~-12 lt Dated: ~CJ\0\)d-~G ~ ~\~ 
Copy forwarded to the: ~11 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Arwa Nayeem, Advocate 

...... for information and necessary action. 

I I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet-cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \6\ ~ Dated: 0Cj t 0 \\ :JJJ//}6 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Akashdeep Singh Jasrotia 
S/0 Ashok Singh 
RIO VPO Chandwan, Tehsil Marheen, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-59412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Akashdeep Singh Jasrotia, Advocate 

...... for information and necessary action. 

f() 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \-'-l)--'\-'=~'---- Dated: ~~ \ D\ \ J,oj__o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr·. Abhishek Sharma 
S/0 Chaman Lal 
RIO Village Gusha Ball~ Tehsil Hira Nagar, Katbua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-59312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. cW'"" ._,-~ 
~. .---- . 

Mohamm eigh o ::r...c I-iA),(i 

AdditionaqR/egistrar 

0'1\ 01 \~6Ao .lY ~ 
Copy forwarded to the: "'"}\1\yO 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr·. Abhishek Sharma, Advocate 

.. .... for information and necessary action. 

r-'). 

Additiona gistrar 

b-
':, f I I ')10 



HIGII COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet-cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----l,L--=.0__;__\ '1--~------ Dated: eJ9} o I \~ 6 ;to 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Almsh Deep Singh 
S/0 Gandharb Singh Andotra 
RIO Ward No.ll, Ncar Ram Mandii·, Kathua 
AlP T.D.S College of Education, Ward No.9, Old Bus Stand, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-59112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_,. \__-~~ 
Mohammad Yasin~:~gh 

Additional RegirJrl 

No 3\'.Pll-'lt}roated: Q'F')\ol \"'o~o " ~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Akash Deep Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising po\vers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:_\'--"'-0~\s-=--__ Dated: 65\()\\ dJ}~_o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Achal Sharma 
S/0 Sudershan Sharma 
R/0 H.No.37, Sector No.1, Upper Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-59012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
s: 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Achal Sharma, Advocate 

. ..... for information and necessary action. 

C' 



HIGH COURT OF JAMMU AND KASI-IMIH. AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ \ ~-- Dated: 0t)\ (?)' \ Zl,D::iD 
--~~~----- \ I 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Abhinav Kumar Pandotra 
S/0 Dcvindcr Kumar Pandotra 
RIO Ward No.1, Nai Basti, Tehsil A Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-58812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~J \s-oc}·-\~\ t~ Dated: (!)CJ\ 0\\~J)d,o 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Reasi. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Abhinav Kumar Pandotra, Advocate 

...... for information and necessary action. 

,-, . 
Addition.........a.--""' strar 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:---'--' _0 \:..-=<B __ Dated: OJ\ Gl \ &od,o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Anu Radha Hansa 
D/0 Bansi Lal Hansa 
R/0 Indira Colony Ward No.3, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-58712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: .f)>\~\ S _;)o\ LPoated: ()C) \O\ \d-o~o 
\ I 1 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Anu Radha Hansa, Advocate 

. ..... for information and necessary action. 

3 



HIGH COURT OF .JAMMU AND KASHMIR AT .JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\_()--'--\9_,____ Dated: 0)9 \ ~ ~ \ ~od:o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Abhinandan Sharma 
S/0 Vijay Sharma 
RIO H.No.3, Sec.lA Trikuta Nagar Extn., Green Avenue, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .IK-58612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.,.-., . 
Mohamma asin Beigh 

No: ~)\S~\~H~£\Lf Dated: DCJ\b\ \ao&lo 
I l I 

Copy forwarded to the: 

Additional Registrar 
CV'V b 
~0 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Courtof J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Abhinandan Sharma, Advocate 

. ..... for information and necessary action. 

~· 

Add~ strar 

k ... \•\fYO 



HIGH COURT OF JAMMU AND KASI-IMIR AT JAMMU 
(Exe1·cising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -+---'1 D=--.:~~0 __ Dated: Q1 \ D \ \ :loj 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Abhishel\. Kuma•· Kaith 
S/0 Mohan Lal Kaith 
R/0 263 Colonel Colony Talab Tillo Bohri, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-585/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Abhishek Kumar Kaith, Advocate 

...... for information. and necessary action. 

A
,.......,dd •. t. ~I R . t ~,·.--~)JI 

1 1ona eg1s rar G "'1 

nv j 
~0 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____.l!_tJ----'lf_,_f __ Dated: CA I b I 1 d-O ~CJ-v 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mu bashir Masood 
S/0 Mohammad Yousuf 
RIO Namblabal, Pam pore, Kashmir, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No,JK-68712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ( 

r-1 . \ ~---:-
Moham~ Beigh 

AdditionaiVRe"gistrar 

No ?:, I l:,~s--'ED\ lf Dated 1:'9\ \~I \ ~o!o V J:rc 
~), )vo 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar AssociationPulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mubashir Masood, Advocate 

...... for information and necessary action. 

' Jj/"V"--gistrar • 

l,.\.--1--, 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coui1cil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---'--J C_Y~o __ Dated: Cq l 01 \ d,Oj() 

It is hereby notified that vide High Court Order Dated 31.12.2019 

{ Dl 

Ms. Meenal Mahajan 
D/0 Manish Mahajan 
RIO H.No.172, Dhakki, Sarajan, Peer Mitha, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .Jf(-68612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ,......, . t __.,.orr--~ 
Mohamm~; Beigh 

Additiona~egistrar 

k 
Copy forwarded to the: ~J. \ ,c 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.J. C. High Court of J&K Jammu for uploading on the website. 
Ms. Mecnal Mahajan, Advocate 

...... for information and necessary action. 

, 
eyv---. 

g1strar r;--

h 
c= ~)r )~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(T~xcrcising powe•·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _L_, D=~=--9_J__ Dated: e?J \ 01} f)_Od)D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mohd Arshad Chowdhary 
S/0 Manzoor Hussain 
RIO Panihad Ward No.lO, Tehsil Koteranlm, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-68512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Mohd Arshad Chowdhary, Advocate 

...... for information and necessary action. 

' ~__,. 

i""W.j-"1'.. t .....---IS rar e 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --'--' _;:__l) ')-=:-_:,1-----'-----__ Dated: 0 9 \ 0\ \ dOl 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Mchak Puria 
D/0 Bishan Dutt Sharma 
RIO Viii. Chal\. Lala P.O Bishnah, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\. -~--......, .. , ~---· -. 
Mohami'hatt--Yasin Beigh 

Additiona~Registrarj 

No 3:>\{,s_]-Sb\U Dated C!'l\oi\~~C> V ~,~ ,_ 
Copy forwarded to the: - "fll'! ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Mehak Puria, Advocate 

...... for information and necessary action. 

£1' \. -~~ 
Addition~ar , 

k ... ~I'(Y~ 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:-~' ---'--'tJ?=-~__::::...-__ Dated: _QS_\_QU_L~Qj_() 

It is hereby notified that vide High Court Order Dated 31.12.2019 

lVls. Misba Amin 
D/0 Mohd Amin Batt 
R/0 Central Mecca Masjid Chowk, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Misha Amin, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council mulet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _IL_;:o:_:::~::.....:::S:::__, __ Dated: Q)Cl{ 01 \ d. 6J 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mommin Kazmi 
S/0 Sohail Kazmi 
R/0 H.No.4, Satellite Enclave, Sunjwan Road, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

...). 
......-, . 0/--- ---
Mohamm eigh 

AdditionaNRegistrar/ 

No: ~1 (,?">9~4~\lf Dated: CA\, 01\jo:J-o & /,..1.4 
Copy forwarded to the: - e.Jrl V«:\ 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mommin Kazmi, Advocate 

...... for information and necessary action. 

' 
~ 

gistrar 

L-itfF ..-- g'l[ /"YO 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\.__t_)-~_)l-L-1 __ Dated: C Cj l tJ I \~oJo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Monika Thakur 
D/0 Ramesh Chander Thakur 
RIO Viii. Pora Balla, Post Office Kilhotran Teh. Gandoh, Distt. Doda. 
AlP Sector-2, House No.184, Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~~ 
Mohammad Yasin Beigh 

Addition~gistrarJ 

No: ~lb~~-;B\t{bated: \fl\t\l\:;zoc2o ~\.-
Copy forwarded to the: 

cz..,)-y. 

1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Doda. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Monika Thalmr, Advocate 

...... for information and necessary action. 

' 
~ --­egistrar ) 

~\~ 
-~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ tJ~~ Dated:· 0=] \~I) fJ.o/JO 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mohd Rahiees 
S/0 Nasir Hussain 
R/0 Fathe Pur, Danna, Tchsil & Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.., ~ \ -cw-_l.-:--
Moham~ Beigh 

\ 

Additional~egistrar 

No:.~'), 6:14-3~\LPoated: ~9\ Dl~od-o · )>-- )~ 
Copy forwarded to the: ~}1 )-,.o 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mohd Rahiccs, Advocate 

...... for information and necessary action. 

I 
c,...r....-

l"oQ.,......:'o.IStrar ~ 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \,__,6"--=, ~=::...>-~=---Dated: 0'] \o I\ ;tocio 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Mitu Rani 
D/0 Tara Chand 
R/0 Viii. Chakjagtu P/0 Salehar Tehsil Bishnah, Distt. Jammu 
AlP Block-51, Dhjansar Kartholi, W.No.2, Bar Brahmna, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· t -~+-
Moham~igh 

0 
_ AdditionaltR~gistrar/ 

No: ?~\("'1--j_£ \ Lf Dated: () 1 \D\ \ !to~o · /Y }~ 
Copy forwarded to the: - 'C3 I r) yO 

1. Principal District & Sessions Judge, Jammu/Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Mitu Rani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '(J ?J 1 Dated: ~Y::1 \(')I \ ;}o;}o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mehtab Guizar 
S/0 Guizar Hussain 
RIO Sagrawet (Ward No.2), Dara Darhai, Rajouri 
AlP Mominabad, Bathindi, Lane No.6, House No.21, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-676/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 6\ (, \ s; -;)o ILP Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri!Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Mehtab Guizar, Advocate 

...... for information and necessary action. 

g1strar ~ 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powet·s of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --l----=' o=--==~=-0-=-" __ Dated: cb 
1 041 0 I \ .';?O;;)D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Meenakshi Sharma 
D/0 Govind Sharma 
RIO Prem Nagar Bharti, Badyal Brahmana, R.S.Pura, Distt, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-67512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......., . t ..,..r-
Mohamm~igh · 

Add itiona~Reg istrarL 

No: ?) \ (-:, 0']-1'-1\lf Dated m I D !\ ~~D :\v l.~ 
Copy forwarded to the: ~;;; 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Meenakshi Sharma, Advocate 

...... for information and necessary action. 

,.., . 
Addition 1strar 

J.,\~ 
·~ \1 ~~ 



HIGH COUI~T OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 0~9 Dated: 0°1\DI I fl@O 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Garima Sangra 
D/0 Sunil Sangra 
R/0 Kootah, Tehsil Hira Nagar, Distt. Kathua 
AlP H.No.153, Maheshpura near Medical College, Bakshi Nagar, Jammu 

has been admitted and enrolled as .an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......, . \...._______. ..,...:. ..-:-
Mohammad Yasin Beigh 

No: ~ \b 6 ·~ ·-Og I Lf Dated: 1 

. Additional Registrar 

<'l1\ o 1 :Jo9__o · :>,__../ L.~ 

?J.G~ Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Garima Sangra, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -----'-1__,6d ........... ~"""--- Dated: ()q \ C \ \ci G~D 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Jaffar Ahmad Khan 
S/0 Mohd Afsar Khan 
RIO Cheepora Lolab, Pattan Mohalla, Distt.Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~. \_ ___ ........... ~ ,--
Mohammad Yasin Beigh .. 

Additional r-egistrar 

No: 'l,\~bo.-bs\L~ Dated: 0'1\ 0\\ ~o&,o · L._ 
Copy forwarded to the: · ~ 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kupwara. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Jaffar Ahmad Khan, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 0~ \ Dated: 09\ 0\ ( Joj_D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Ishna Vaid 
D/0 Ashol{ Vaid 
RIO Lane No.3, H.No.67, East Extn.A Mohalla Green Avenue, Trikuta 
Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.· 

~-~vi-
No: '?.~ ·\ ~~~ -:SC11 t~ated: 

Mohammad Y~in Beigh .. 
\ . Additional egistrar 

CP,\ 0'\ ~,~0 · J 
' -..\ '"'"""' 

Copy forwarded to the: -:;1•11--
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Ishna Vaid, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----'--' _C)j_:_=\ __ · Dated: ()11 \ b \\ d. Gj_ 1l 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Goswami Abhya Ravi 
D/0 Ravi Dutt 
RIO Swarn Colony, Ashram Lane, Trilokpura, Gole Gujral, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-65112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Goswami Abhya Ravi, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ()~ Y Dated: (Jg I 0\ '~GJO 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Eldavya Sharma 
S/0 Rajecv Sharma 
RIO Village Jhullas, tehsil Haveli, Distt. Poonch 
AlP Lane No.2, Suryavanshi Nagar, Lower Roop Nagar, Muthi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-64612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rf• \ ~---Mohamm~igh · 

~ 
~ Additional~. egistralr 

()
0 L0\ ~~0 ~0 · ' 

~ Copy forwarded to the: · -::>l
1 

/'I.(> 
1. Principal District & Sessions Judge, Poonch/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Eklavya Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet-cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---1.\----==->©=-=-{;=----- Dated: CA \ 01 J ~OJo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Fabeha 
D/0 Nisar Ahmad Khan 
RIO Budshah Nagar, Natipora, Momin Lane, H.No.4, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-64712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ON" __,.:..----,--, ~ ,_..- . 
Mohamma eigh · 

· Additional Registrar 

No: ?)\S1)4.-~\LR Dated: O'l\ 01\&4:1o ~ ·1-v I 

I '"''""~ Copy forwarded to the: -:, \, l1:'o 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Fabeha, Advocate 

...... for information and necessary action. 

r-"1" ' 
Additional-/ --g~1strar 

11~ 1 
~ -;({ 11,-0 



HIGH COURT OF JANIMV AND KASHMIR AT JAMMU 
(Exercising power·s of Bar· Council under· Section 58 of the Advocates Act, 1961) 

·* * * 

No: 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

~ b~ ~ Dated: Q)qJ \ ~ Jj~oj_o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Gaurav Arora 
S/0 Tarsem Kumar Arora 
R/0 H.No.77, Sec.A, Vasant Vihar, Talab Tillo, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ~ -~ ~ __-:-

No: ::=, \S9 b-bo.:i ~ated 
Mohammad Yasin Beigh 

Additional Registrar 

0"1\0J,~c.9-0' 0/ b 
Copy forwarded to the: - ..,,, l~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Gaurav Arora, Advocate 

. ..... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _....J.I_b_,Lf--'-l __ Dated: CAJ bl f d-D~-V 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mubashir Masood 
S/0 Mohammad Yousuf 
R/0 Namblabal, Pampore, Kashmir, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-68712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ( 

,-.,. \ ~~ 
Moham~ Beigh 

AdditionaiQR.egistrar 

No 6\L1-!-;-'EO\U Dated: 1:'9\~Dl\~oJo /Y ~ 
~). )0 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar AssociationPulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mubashir Masood, Advocate 

...... for information and necessary action. 

/63 

' 
~­,..---... 

gistrar • 

I ... ~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of tire Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 05\~\ ',.,Or)O 
\ 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mohd Shafeeq 
S/0 Abdul Razaq 
RIO Dodason Balla, Mohalla Chawatta, Tehsil Dhana-Mandi, Distt. 
Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.....,.~VJ-....;_--­
Mohammad Yasin Beigh · 

Additionafegistrar 

Copy forwarded to the: ~ -?,,, ,..~ 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Mohd Shafceq, Advocate 

. ..... for information and necessary action. 

, 
c,..r.....,.. ---egistrar • 

~ . ?(! f¥-b 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 
0~ ~~ Dated: D~ \ C \ )cio ~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Jattan Singh Gill 
S/0 Rattan Singh Gill 
R/0 Plot 9, 2nd Extension, Karan Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Jattan Singh Gill, Advocate 

. ..... for information and necessary action. 

gistrar 

b 
~· .,,,,l.P 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _9----=-9__,__, __ Dated: tfl \ 6)\ ~oclo 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Jasbir Jasrotia 
S/0 Balbir Jasrotia 
RIO W.No.4, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Mohammad Yasin Beigh 
Add itional~eg istrar 

Copy forwarded to the: k 
., JJ I ').-!) 

1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Jasbir Jasrotia, Advocate 

. ..... for information and necessary action. 

,. \__-.? 
Additional~gistrar 

~~ 
*~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~D Dated: 0~\ C:l\ \~()~0 
I I 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Jaffer Hussain Shah 
S/0 Mushtaq Hussain Shah 
RIO Village Marhote BPO Hari, Tehsil Surankote, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

___.., . \ ~ ,..---
Moham~gh • 

Additionai~Registrar1 
No: ~\~1'""\6~\\\S Dated: ~~\c::J\\jo~-o /}/ JJ .... 
Copy forwarded ~o the: ' ' ~ 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Jaffer Hussain Shah, Advocate 

...... for information and necessary action. 



H.IGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~--=\9 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mashood Ahmad Wani 
S/0 Shamsudin Wani 
RIO Chandian Pajan, Tehsil Devsar, Distt. Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
.. 

,.-, ~ 
Mohamma asin Beigh 

Additiona~egistra~ 

~ 
Copy forwarded to the: 

.,,,;~ 

1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kulgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Mashood Ahmad Wani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: C)'"] \ 0) \ d6~D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mohd Sala UdDin 
S/0 Mohd younis 
RIO Village Kharetar, Tehsil Haveli, Distt. Poonch 
AlP Nawabad, Sunjwan, Jasmmu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 6 I 3 '11--~ )tfDated: ~5\ o I\ ~6d D 

Copy forwarded to the: 

,..-, . \ ..,...,-""--;"' 
Mohamm~Beigh 

AdditionaVgistrar 

Lt=i'r 
...-:;-1, \v-

1. Principal District & Sessions Judge, Poonch/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Mohd Sala UdDin, Advocate 

. ..... for information and necessary action. 

I 

..-, . vJ""--
Addition~~istrar ' 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ $S~· Dated: (JCI l 0 I \J.D"j.D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mahmood Ahmed 
S/0 Lal Hussain 
RIO Marhote, Tehsil Surctnk.~ Distt. PoonC.h 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-673/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ CN"-0-
~- ~ . 
Mohammad Yasin Beigh 

Additional?egistrar 

}~ 
Copy forwarded to the: -::;,,)~ 

1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Mahmood Ahmed, Advocate 

. ..... for information and necessary action. 

' 
~::::-

e. istrar • 

b 
"?lr I yo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: og \ b' I ~o&o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

~s.~usrat~ohd 

D/0 Gh. ~ohd Sheikh 
RIO Wadwan, Tehsil Narbal, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there befor1j':!. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
~s. ~usrat ~ohd, Advocate 

. ..... for information and necessary action. 



dll~lll~~Qli~T qF .Jt\¥-~u ,1\,l~~}v\~HMIR AT JAMMU 
. .. -'(ExetcJsiJg Pb*ers of Bkr"Couricil under Sectr6n~Hl\iltRv.o\a\es<Act, 1961) 

{ x. ,"F/.,;, ,.-, ;· d ;•,:* * * :,. · -': o,rtht: Advocate:, .-\• bli 
•j. 

N 0 T I F I C A T..i ON · 

No: 9'lll'] · Dated: QPJ'6\ \ ~~0 
It is hereby notified that vide High Court Order· Dated 31.12.2019·, > 

Mr. Lad~ef Ahmad Ashiee 
S/0 Mohd Ramzan Ashie 
RIO Gulshan Abad Hyderpora, Tehsil & Distt. Budgain 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. . \. ~,.r~ 
~r~ 

Mohammad Yasin Beigh 

No: ~I?>'·-\ 1-~\LP Dated: C'lC) \o \' ~t\"D 
Copy forwarded to the: 

Add itiona'tegistrar 

~ 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Budgam. 
In-charge N.J. C. High Court of J&K Jammu for uploading on the website. 
Mr. Latief Ahmad Ashiee, Advocate 

...... for information and necessary action. 

. 
~_,.. ...--

gistrar 

L 
~ 

.. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9_~_.>s __ Dated: CA\ C)' fc'J-Oc:JO 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Kanika Gupta 
D/0 Ashok Kumar 
R/0 Ward No.lS, H.No.78, SJt;.akti Nagar, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Udhmapur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Kanika Gupta, Advocate 

. ..... for information and necessary action. 

,....-,. ~ 
Addition eglstrar e 

~ 
-::-h J 1> 



HIGH COUI~T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of llar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9~+ Dated <Y1j 0 ljdodo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Kumar Harshvijay Singh 
S/0 Prcm Singh 
RIO Muthlal Alanbass, tchsil Uldual Pogal Paristan, Distt. Ramban 
A/P Raju Mohalla, Ward No.1, Ram ban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...,. t --~~ 
Mohamm~~eigh 

. 

0 

\ 

1 

Additional~egistrar 
No: '?:, \ ?,,')'J-?>4 ~Dated: (l) l , 0\ -~D · ~ 
Copy forwarded to the: ?/) vo 
1. Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Kumar Harshvijay Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 
0

-_,1 2=--£~- Dated: 09 \ ~ I I d_oj_o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Kulbushan Sharma 
S/0 Mela Ram Sharma 
RIO V.P.O Garkhal Siderwan, Tehsil Akhnoor, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66.512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....,. t --~-:-
Moham~'Beigh 

\ AdditionatJR~.gistrar 

Q)O) \o \ ~1)~-o · V 1 
\ ~ 

Copy forwarded to the: "?,,,~ 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court ofJ&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Kulbushan Sharma, Advocate 

. ..... for information and necessary action. 

-
(},loJ" '""' ..--

gistrar ~ 

Jwr~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C191 Dated: 09 \, Dl \ &@o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Gourav Khajuria 
S/0 Ravinder Khajuria 
RIO H.No.Sl, Dhaki Sarajan, Transformer Wali Gali, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65412019 in the rollof Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,_,, ~ 

Moham Beigb .. 
Additiona~ R~ 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Gourav Khajuria, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C19ci Dated: 0510 I [da~D 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Danish Singh Bedi 
S/0 Satvinder Paul Singh Bedi 
RIO E-6, Nidheesh Apartment~, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-64512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,· \ ~ 
Mohamm~gh .. 

Additiona~Registrar 

No: 2>V~SC)-t~{tP Dated: CY1\D\ \c}od,o 4 ~ L.-
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Danish Singh Bedi, Advocate 

...... for information and necessary action. 

0' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:---~---'\ D~b~D=---_Dated: CJ9 \Dt[ d-o~ 
It is hereby notified that vide .High Court Order Dated 31.12.2019 

Mr. Hanan Hyder Khawaja 
S/0 Shabir Ahmad Khawaja 
RIO 486, Sector-H, Hamdaniya Colony Bemina, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' 
,.-, . _,..-...----

Mohamm m Beigh ~ 

\ 

Additional~gistrar 

No: ?:,\~':t-8CBiillated: C'A\01-,~~' }.1, 
Copy forwarded to the: -.:;1: ):;-
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budgam. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Hanan Hyder Khawaja, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF .JAMMU AND I~L\.SHMIR AT JAMMU 
(Exercising powers ofBa1· Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J C) S::)-- Dated: Cl (_) \ D \ ) .. ) ~.(\ 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Nishu Sudan 
S/0 Bhupindcr Singh 
RIO Roop Nagar Digiana ncar Ravi Dass Mandir, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-703/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~)')\l11 ~y{\foated: 
Copy f01warded to the: 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.l. C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Nishu Sudan, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIH. AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ b.S.{, Dated: C)0 d Cl) ~0~-6 

It is hereby notified that vide High Court Order Dated 31.12.2019 

~ 

Ms. Nazia Hassan fY'){).(U.U.. 

D/0 Gh Hassan Malil{ 
R/0 Reshipora, Zainpora, Tchsii & Distt. Shopian 
A/P Chanapora, 71 Housing Colony, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. ' ,--., . <>-- -:::-
Mohamma s Beigh ' 

Additionai(Registrarj 

if'_,1 \ ()I ) "' (~-o lY ~~ 
.--q?,}yo 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Shopian /Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, Shopian. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Nazia Hassan, Advocate 

...... for information and necessary action. 

I I fj --



l-IIGH COUI~T OF JAMMU AND I(ASHMII~ AT JAMMU 
(Exercising powe•·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\.:__:C~; ~::o:::...-Y-'---_ Dated: ~c_1 \ 61 \ ~-Od0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Nashi Bhasin 
D/0 Chaman Bhasin 
R/0 H.No.28, near Power House, Ward No.9, Ram pur Rajouri 
AlP Plot No.ll5, Sector 02, Swarn Vihar, Ban Talab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ~--=--.--., . '\.._.-----1 
Mohammad Yasin Beigh 

Additiona~egistrarj 

~ 
Copy forwarded to the: 

& h) yl> 

1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Nashi Bhasin, Advocate 

...... for information and necessary action. 

r-l'~~ 
Additiona~R~gistrar • 

:t L. 
~ 

;'j ,.:. 



HIGH COURT OF JAMMU AND KASHMll{ AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __,__, (_L_S:._?_) __ Dated: CPJ \ (j \ } ~ 0:-~ 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Nikhill1 adha 
S/0 Gopal Krishan Padha 
R/0 Hotel Bandhu Palace, Kashmir Road, Krishan Gali Katra (V.D), 
Tehsil & Distt. Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-, r l -- {/-"" ~ 
Moham~~ ~eigh 

Additiona~R~gistra}. 

No '~:Xil\8-<;;>,\lfoated Cl'l\ C> 11 ~o~o · )Y .i .. m: 
- ~,, yo 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Reasi. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Nikhil Padha, Advocate 

...... for information and necessary action. 

1 

...,.-/' --­egistrar .. /k .... ~,,,)/b 

r I -: .. / 



HIGH COURT ()F JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBa.· Council under Section 58 of the Advocates Act~ 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----~\~0..::.:::::-~~-~) ____ Dated: 09,01 \ ~'0~-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Neha Bharti 
D/0 Sham Lal 
RIO Viii. Bheri P.O Bhalwal Bragmana, Tehsil Akhnoor, Distt.Jarnmu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-69812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~~ 
,..-,. ~ 
Mohammad Yasin Beigh 

Additiona~gistrar/ 

Copy forwarded to the: 

) ,J ·-"'"7\.-­
- 8)r}JA3 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
in-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Ncha Bharti, Advocate 

...... for information and necessary action. 

r.rr_r --­egistrar • /k 
- <t::.}l/l-A 

!f) 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __,_,\ O""'""'S~\.____ Dated: C/J { 0 I f d-Od-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Naziya Liyaqat 
DIO Sycd Liyaqat 
RIO Chount Wailwar, Sycd Mohalla Tehsil Lar, Distt. Ganderbal 
AlP Police Housing Colony Qamar Wari, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ganderbai/Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, GanderbaL 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Naziya Liyaqat, Advocate 

...... for information and necessary action. 

_,.. 
c-r--­

/egistrar "' 

- L\,--1\ 

~ 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISION-1\L 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ G ~() Dated: oci) ~I )J-Oj-O 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Nccraj Nagotra 
S/0 Jagdish Raj 
R/0 Village Nanak Chak, Tehsil and Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-69612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I 

,--, ~ __..-....-:-
Mohamm Beigh 

Additionai f5egistrar 

No 
1'::>., \:.) 60 ·-'2,'\ \ lf Dated ~~ .'}o~o · JY ~·-::2'. 

"I· I ).-e Copy forwarded to the: 
1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 
6. 

President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Neeraj Nagotra, Advocate 

. ..... for information and necessary action. 

~ ' 
~- ~ ._,..,... 
Additiona~,egistrarj :---

~ 
a.J I J ~ 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\_,___D---'-4-L-9 __ Dated: ~C) \ D \ ) r~-Ct~D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Nishant Mahajan 
S/0 Mohindcr Paul 
RIO Ward No.6, Tchsil and Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JJ(-69512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~r \ ~~~ 
Mohamm~igh 

Additionai~Registrar 

No ':'c-\45li-.'Jc, LPoated 0Y1\0I \ -"0.5-V · 0- }~ 
..- 'B1• J.,.O 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Nishant Mahajan, Advocate 

...... for information and necessary action. 

... 

.......... ...r­
~ 

Additional , 
( 

1strar · 

k 
-g )I))/' 



HIGl-I COURT OF .JAMMU AND KASHNIIJ{ AT .JAMMU 
(Exc1·cising powers of Bar Council under Section SS of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:-' o_y_,_____;rs ___ Dated: 0)9, 0 I\ j_oj 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Neha Saini 
D/0 Omkar Singh 
R/0 Village Sarora P/0 Akalpur, Tehsil Marh, Distt . .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-69412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k, ' 
,......, • {)!¥---..-:-

Mohamm {t~ Beigh 
Additional,fi{gistraLr 

Copy forwarded to the: 

... \,,..,~p: 
.----:-· 

t!,}r 0 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 4. 

5. In-charge N.I.C. High_ Court of J&K Jammu for uploading on the website. 
6. IVls. Neha Saini, Advocate 

...... for information and necessary action. 

' 
~---,~ 

gistrar 

Lt._"' 
-'i>/r/~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PRO,liSIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 041- Dated: DcJl0l \ dOj 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Nishtha Vaid 
D/0 Anil Vaid 
R/0 H.No.252, Sec-3, Sanjay Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No,JK-69312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No c),n 1,"- \i ~Poated 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. lVls. Nisht-ha Vaid, Advocate 

...... for information and necessary action. 

_,. ~ ---~ 
Additiona~istrar :--

L.::;:$-
~\ ,')-0 



HIGH COURT OF JAl\1MU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENI{OLLMENT 

N 0 T I F i C A T I ON 

No: ____,_l...:.::_O_Lf~b __ Dated: 09 , 0 r [ ~u~ D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Nasreen Kooser 
D/0 Bashir Ahmed Salaria 
R/0 H.No.93, ustad Mohalla, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .jl(-69212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 2JJy-1 D6·~ \'\ lP Dated: ~\C)\ \~J--Or'O 
' I I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. · 
President Bar i\ssociation, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Nasrecn Kouser, Advocate 

. ..... for information and necessary action. 

,..-,..­
Additiona•Md.l_....,~ .. rar -"' 

k (I' lye 



HJGH COURT OF JAMMU AND KASHMIR AT JAlVIMU 
(Exercising powers of Bat· Council mulct· Section 58 of the Advocates Act, 1961) 

* * * 
- -

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide .High Court Order Dated 31.12.2019 

Ms. Neetu Kumari 
D/0 Garu Ram 
R/0 Netar Kothain Barnai, Tehsil and Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JJ(-691/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Nectu Kumari, Advocate 

. ..... for information and necessary action. 

... 
~ 

/t'l 

1\\IOO'...,._~r::-.:>a· r -

~ 



HIGll COURT OF JAMMU AND KASHMIH. AT JAMMU 
(Exercising powc1·s of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENR(JLLMENT 

N 0 T I F I C A T I ON 

No: --'-' _() ~-'----~ Y-"---- Dated: tfl \ 01 r d-U[lD 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Malil\zada lVlohd Shahzad 
S/0 l\1ohd Shabir 
R/0 Bari Darhal, Tch. Darhal, Distt. Rajouri 
AlP Larw N.8, Vidhata Nagar (Usman Colony), Bathindi, .Jammu 

has been admitted and enrolied as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-690/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rf . '~ v-.r- ._...:..-::­
Mohammad Yasin Beigh 

0 
Additionalq~egistrarJ 

' / I flj ~ 
! (."._ 

No ?>lb.'3Y--~\tPoated: O'l\()1\~wo · Pr ~ 
~,);c 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajoiuri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. lVIalikzada Mohd Shahzad, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \.l..-D_L:__f-~_) __ Dated: CFf !or J d~~o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Monika Devi 
D/0 Karan Singh Bali 
R/0 Muthlal, Mohalla Sunari Tehsil Pogal Paristhan Uldtral, Distt. 
Ram ban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-689/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
' 

\ -err~ ,....,. ~ 
Mohammad Yasin Beigh 

Additionat Registrar 

No :::=;,vt,9H-9~\Lf Dated Q)'J\ nil ~©o r }..~.if,Tt 
--g,yo 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rarnban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Monika Dcvi, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF .JAMMU AND KASI-IMIR AT JAMMU 
(Exucising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --+\_D~_{} ___ Dated: CfJ\DI \ (~JJ;)_() 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Monisa Ashraf 
D/0 Mohd Ashraf Dar 
R/0 Secf~1n Khanabal, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JJ(-68812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,~ \ ~~--:-
Moham,~n Beigh 

, Additiona~R~gistralr 
No: r:\, ~~\.--8t' lf Dated: CM\D\\.)o,~-0 Pf ~-

' - ~"~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Monisa Ashraf, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ DC) ( Dated: I 0 f o I tc1wo 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Prabjoot Kour 
D/0 Gurinder Singh . 
RIO H.No.18, L.No.6, Ureater Kailash, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-71712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~c~J.<&-9J J tP Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&k, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Prabjoot Kour, Advocate 

. ..... for information and necessary action. 

• 
c,.J-~ 

egistrar} -:-

~ 
~ t '' !t;D 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ocyo Dated: I D I 01 \dc0-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Pooja Devi 
D/0 Mulld1 Raj 
RIO Brotha, Rivara, Tehsil Trewan, Distt. Doda 
AlP Gurubhramna, Barnai, Ban Talab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~[}~ --l7{lfoated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Dada. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Pooja Devi, Advocate 

. ..... for information and necessary action. 

' OJ'-~ -­gistrar · 

I~ 
~ ~,,,y 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ' OCf d. Dated: t D' Dl fci:ojo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Parshant Jijyal 
S/0 Tarsem Lal 
R/0 Ward No.5, H.No.l82, Raipur Satwari Jammu Cantt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.,. L-~~ 
No: ~~9cf-9~(ffiated: 

Mohammad Y.~in Beigh 
~ Additional egistrarl 

t0,6( Oclo ~ 
,_ s),1)..0 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&k, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Parshant Jijyal, Advocate 

. ..... for information and necessary action. 

r->. 
Addition 

I 

~ 

egistrar --:--

k ~,,,~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I C9 ~ Dated: _ ___;__:.--'--=--- \ D l 6 r ) d-od-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Pooja Gupta 
D/0 Raman Gupta 
RIO H.No.803, L.No.12, Shakti Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-71512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ?->~l~._c1 ~~4lttbated: 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&k, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Pooja Gupta, Advocate 

. ..... for information and necessary action. 

' v-----gistrar , 

k ~1~1~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _,__::.0_<1~4.1.----_ Dated: I 0\ Of )~o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Parm Jyoti 
D/0 Su bash Chander 
RIO Vill. Lower Kanhal, Tehsil Bishnah, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

__, ~ \ ___,~ :l::-:--
Mohamm~ Beigh 

Additiona4lR~gistrarJ 
No:~<;~50S-I~\LP Dated: \0\~q~o~o Y ~\, ..... 

Q \ 0 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Parm Jyoti, Advocate 

...... for information and necessary action. 

rl. -----~ 
Additiona/'loo.--g-istrar/ -:-

,.\,~ 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ! () \ o \ \ ~od-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Pooja Sarmal 
D/0 Om Parl{ash Sarmal 
RIO Pouni Chak, Wand Waziran, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: :3~ ~76-81 \ lf Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Pooja Sarmal, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,_(_tJ-=-8_2:._· _Dated: \ 0 \ C\ l~od-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Priyanka Sangra 
D/0 Chander Nath 
RIO Village Kootah, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Priyanka Sangra, Advocate 

. ..... for information and necessary action. 

I 

~...._r.. 

-....~. t ---e 1s rar .. 

L-1\ 
~V' 

'\. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ \~Y Dated: 1 0 \ ~ \ J ~o~-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Divyanshu Malhotra 
S/0 Suneel Malhotra 
RJO H.No.403, Bharat Nagar behind J&K Bank, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-64112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ . ._,-!. ...---:-
,...-,-~ ).0 

Mohammad Yasin Beigh G'\ ,...(l\ -").A 

Add itiona~eg istrar 

Copy forwarded to the: 
L.t3 

-., I.J,..o 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Divyanshu Malhotra, Advocate 

...... for information and necessary action. 



HI GI-l C()UH.T ()F JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F i C A T I ON 

No: ____.J\.J_lf\__...::=:~'---- Dated: I D, or ( ~-0:~-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Yashodhan Thakur 
D/0 Ashwini Thakur 
R/0 61-D-D/C, Gandhi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-82212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of. provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Yashodhan Thakur, Advocate 

. ..... for information and necessary action. 



HIGFI COUH.T OF JAMMU AND KASHMII~ AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -----'t--L.!.\\___,9'---- Dated: 'D \ 0' } d 0~-0 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sama Khan 
D/0 Khan Roshan Khayaal 
R/0 H.No.40, Khan Mohall, Bhagat Barzulla, Tchsil South, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Sama Khan, Advocate 

. ..... for information and necessary action. 

-gistrarJ · 

~ 
~\\)~ 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __,_1 ~\ _._\ ---'-«:)_. __ Dated: I a \ D \ \ ~-o~~6 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Raghini Singh W azir 
D/0 Himalini Singh Wazir 
RIO Mount View Rehari, B.C. Road, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-74512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ._,.-:_ .-~- \__----t 
Mohammad Yasin Beigh 

Additional ~egistrarJ 
No: 2>~Y~?>-lH;\tPoated: \()\O!\Jo.+o JJ ~ 

' c.l\,)ZA 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Raghini Singh Wazir, Advocate 

...... for information and necessary action. 

.__......_ 
istrar 

L,,_=A 
- 1!. ,. \ t..-0 

16! 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 16 ~~- Dated: 
--'-----""'--"'------ r o t c' rd~-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Prabhalmr 
S/0 Faquir Chand 
RIO Village Jandrore, Mohalla Chigli Garb, Tehsil Ram Nagar, Distt. 
Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,. ~ - ~~ 
Mohamm~igh • 

AdditionaiUR;gistrarJ 

No: ~.~~ 6~ ~ 6CJ \Ubated: \ D \ ~\ \;to~o /6~ ~ 
-- ah I'" 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Udhampur. 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Prabhakar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _____JI_e--=) ~::::....::E::::::.._) __ Dated: ! 6 { D I J c~toj_o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Palvi Bal{shi 
D/0 Sanjay Kumar Bal{shi 
RIO Plot No.210, Rehari Colony, Hari Singh Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 

,.-, . 
Mohamm 

Additiona 

leY\ I'll I .J.o~o 
I I 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

asin Beigh 
egistrarj 

~'·"'~ ___..;-: 
& ), \'\.A) 

3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Palvi Bakshi, Advocate 

. ..... for information and necessary action. 

c..-/'" 
g1strar ~ 

~v 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(l[xcn~ising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -----l--=(')---~-2Z...L_l_J_J __ Dated: ,l D \' CJ \ J ,--'Oc~O 

It is hereby notified that vide High Court Order Dated 31.12.2019 

lVlr. Raja Hamccz 
S/0 Ab Jlashid Thokcr 
R/0 Ncar Govt. Middle School Kahrotc Thokcr IVIohalla, Bonpora, Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year fr-om the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 

,.....-, . 
Moham 

Additiona 

1. Principal District & Sessions Judge, Kulgam . 
.2. Secr·etmy, Bar Council of India, New Delhi. 

~-::-' 

asin Beigh 
Registrar /b 

.-- "1 " J.-0 

3. Manager·, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kulgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
lVIr. H.aja Ramccz, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\-'--CJ_;;;2=-. ':)_·::-:. ___ Dated: l D \ ~ 1 \~©o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Rajat Sharma 
S/0 Jagdish Raj 
RIO Badyal Brahmana, Tehsil R.S. Pura, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Rajat Sharma, Advocate 

...... for information and necessary action. 

' r..:::::-
gistrar -

~ ~), )l» 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising power·s of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __,_r c_· --'="~-!j)'~- Dated: ,f 6 f ~ f ( .~o&o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Rohit Kumar 
S/0 Raj Kumar 
RIO Village Kahila, Tehsil Bhaderwah, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...., . ~ -~~ 
Moham~

1

Beigh 
Additional~egistrarJ 

No: ~x_!).d,~q--?P!IUoated: I a\ 0\ ldQ~to /j- ~ 
I . ~ ,, 'V' 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Doda. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Rohit Kumar, Advocate 

...... for information and necessary action. 

~ 
.gistrar · 

~ 
c M \' p.t-' 



HI Gil COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----'\I---O=C'--"--'R,_,__I __ Dated: \ 0 \ 0 I \ ~©-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Raman Deep Singh 
S/0 Bansi Lal 
RIO Village Korara, Tehsil Mohalla, Distt. Doda 
AlP Bharat Nagar, Jakheni, Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before~ 

M'J;m~ ~:;:-
Additiona~egistrar} 

No: ')),~l~.~g-)->~\l~ Dated: \ (:) \ C>\ ~)Os1-0 ~ 
Copy forwarded to the: . ~ ,, ) ")A 

1. Principal District & Sessions Judge, Bhaderwah/Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Dada. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Raman Deep Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -'~-=6~~~0::....___ Dated: ! 0 \ 0 \ ~0~-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Rahat Afridi 
S/0 I. Afridi 
R/0 H.No.4, Veshnavi Enclave, Sector-7, Tehsil Channi Himmat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-730/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ . _,...;.~ ,.,. ~ ' 

Mohammad Yasin Beigh G 
Add itional~g istra} .... 

Copy forwarded to the: ~~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Rahat Afridi, Advocate 

...... for information and necessary action. 

... 
v----_ 

egistrar · 

\~. 
~l'lv-



HIGH COURT OF JAMMU AND l(ASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

\~¥1 Dated: \o\Ol~dodo 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Raj Mohinder Singh 
S/0 Ranbir Singh 
RIO 10/13, Nanak Nagar, Jammu 
AlP 89/2, Sector-2, Channi Himmat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-73112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,· ~~~ 
Mohammad~ Y. in Beigh 

Additional_ ~gistrarj 

Copy forwarded to the: 
~ Q.)l)\-0 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Raj Mohinder Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _---...J\'--D--'-'1--'-5$...._____ Dated: \ 0 ' () l \ ~ 0\~ D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Rachna Gupta 
D/0 Surinder Kumar 
RIO H.No.27, Mohalla Jat){atian Peer Mitha, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. ' 
. - _,..----,......., . v- ..... 

Mohamm ~~ Beigh 

No: ::),~_~:} \ o -- \S,\\S Dated: 

. AdditionaJP_egistrarJ 

\6\ 0\\~©-C) ~ 
' 

Q '"). ~ Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Rachna Gupta, Advocate 

. ..... for information and necessary action. 

D"-"""'-­
egistrarJ • 

~ 
~ Q,. }l\ U) 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T .t ON 

Dated: \ 0 \o) \ ~0---~0 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Rutba Khan 
D/0 Mohd Ashraf Khan 
RIO P.C. Depot Qamarwari, Opp. Salsabeel School, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. · 

·~~,.---,...., .. 
Moham Beigh 

Additiona~ Registrar} 

No: ~~o'l·:m)Lfoated: l ~ jo!/.£a.Jo IY ~ 
Copy forwarded to the: - \S )')'~ 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Rutba Khan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----'---{ C_1-'-""'6'--· _ Dated: '{ 0 \ 0) lc±o~~6 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Omar Rashid Marazi 
S/0 Abdul Rashid Marazi 
R/0 Court Road Dewan Bagh, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. ' 
~. c-r-___. 
Moham eigh • 

Additionar;egistrarj 

L (\0~ 
-~\' l~ 

No: ~;') \0 J R-.JD->,jJroated Ill\ o \ l :')6 do 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Omar Rashid Marazi, Advocate 

...... for information and necessary action. 

-g1strar 

~ 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 0?\:s- Dated: \0\ 0' ~.)-0~-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Oshin Bal\.shi 
D/0 Bal Raj Bal{shi 
R/0 Ward No.3, House No.l3, Adarsh Colony, Udhrnapur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ e;,./'~ -___,.~ 
Mohammad Yasin Beigh 

AdditionaiVRegistrarJ 

Copy forwarded to the: 
·~ ~ 

1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Oshin Bakshi, Advocate 

. ..... for information and necessary action. 

~ 
,..-, • C/'J"' ,.....--

Additio strar " 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bat· Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -+-\ ~D__,'j-'--y.L____ Dated: \ 0 ' 0 \ ) d (l._0_o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Pratibha Sharma 
D/0 Satya Paul Sharma 
RIO W.No.67, Village & Post office Muthi (near Ram Temple) Tehsil 
Jammu-North, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..., • \ --- ()V""~ 
Mohamm~ei~h 

Additiona(\Registrar} 

No: ~).)\'&b-91\l~oated: \(J\Cid,;to.do P ~ 
\ ..r ~1'1~ 

Copy forwarded to the: . 
1. Principal District & Sessions Judge, J·o..:rrrm~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. . . ..J 
4. President . . Bar Association, :r fi\ \\. \4.~ C Ol\!VC jaq-nrnt-t.. 
5. In-charge N.I.C. High Court of J&K Jammu for lf.Jploading on the website. 
6. Ms. Pratibha Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --+\--=0'-1"-"-~=--- Dated: \6 \ D' \d--©-o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Parshotam Kumar 
S/0 Nasib Singh 
RIO Village Lethote, Tehsil Assar & Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' 

,...., . ~ • 
Mohamm asin Beigh 

Additiona\ Registrar} 

\ o)6\ \~-o.do (Y- ~~ 
Copy forwarded to the: 

.,-- q,,,,~ 

1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Dada. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Parshotam Kumar, Advocate 

. ..... for information and necessary action. 

I ._,.....,.. 
-poflil~-r.:;s ra r ..--

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet-cising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _,_\ -'-o_:JL...l.o-d:"-"--- Dated: \ G \ o \ \ jo;;J 6 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Palvi Sharma 
D/0 Pardcep Kumar 
R/0 Haripur Brahmana, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Palvi Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ o3= \ Dated: ' 0) 01 ) ~-D~-6 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Pooja Sharma 
D/0 Ram Saroop Sharma 
R/0 V.P.O Kangrail (Dehryan), Tehsil Bhalwal & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k . 
.......-,. v----
Mohamm n Beigh · 

Additional~egistrar 
I o\ 01 \.~odo . k 

Copy forwarded to the: ~)I' lJO 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
lVIs. Pooja Sharma, Advocate 

. ..... for information and necessary action. 

~­gistrar .. 

L~ .... q,,,..A> 



HIGH COUH.T OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising po·wers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Priya Sharma 
D/0 Vijay Sharma 
R/0 Opp. Govt. MXD Hr. Sec. School Purkhoo Camp Domana, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Priya Sharma, Advocate 

.. .... for information and necessary action. 

I ' ~ 
;.,( )~ 

_;/ 



1-IIGH C()URT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __,__\ _eJ_fJ_~_,_____ Dated: \ D \ () l \~0)-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Maha Majeed 
D/0 Abdul Majeed Rather 
R/0 Shorgod Mohalla, Newa Bazar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-68312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Srinagar. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Maha Majeed, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _--~.\~a_,_b~g...,___ Dated: \ Cl \ 0' \ dO:;w 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Palak Sharma 
$10 Sanjeev Sharma 
RIO H.No.2, Ward No.3, Lakhanpur, Tehsil & Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k (YJ':d:--,......., ~ ~ 

Mohamm ~ igh 
Additiona Registra~rj,\ 

No: 6.~ \so -s-s 'Lf Dated: \C)' tl\ r~o~o -
~ ~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ka..lliu.a.. .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, J<o..lhu.ct.. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. M~. Palak Sharma, Advocate 

...... for information and necessary action. 

, 
~ . c,...r ::::--
AdditiOfl'fM+tmQistrar J · 

~~ 



HIGH COURT OF .JAMMU AND KASliMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / D 6 7 Dated: I 0) Of/ d_o:J.o 
--~--------- ' I 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Chahat 
S/0 Vijay Kumar 
RIO Bahu Fort, Mohalla Manhas Garb, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-63912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

........-, ~ 

Mohamma asin Beigh 

No: L~.!2/L{Lf·-· ~ft?J/LPDated: 
Additional~eg istrar

1 ~ -71\)vo Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Chahat, Advocate 

.. .... for information and necessary action. 

,--, . 
Addition::J'IIo+~n1strar 

~ 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\_,_t:::c..._) b:::c..._t~) __ Dated: \ D \ () \ \ J ()~ 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Irfan Ahmed Tali 
S/0 Ab Aziz Tali 
RIO Village PhagsooATehsil Thathri, Distt. Doda 

( 

AlP Mominabad, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~ 
~·~ 
Mohammad Yasin Beigh 

Additional. Registrar 

v~ L.~::f\, 

Copy forwarded to the: ~ \r/ ,;= 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Dada. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Irfan Ahmed Tali, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _.J.....:!l6~6L.-> s=L-·-- Dated: J 0 /01/ :2{) Jp 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Hemwati Singh 
D/0 Jatinder Singh Bhadwal 
R/0 Viii. Dadwara, P.O Bhaddu, Tehsil Billawar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--., • \ £>.~'-~ 
Mohamm~eigh 

Additional Registrar 

No: ;~~ 1?):2--57/Lf Dated: Ia )Gr !PofJD 
I 0~~ ~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Hemwati Singh, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Excr·cising power·s of Bar· Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __;__\ e:_-., -=G)_Y;_____ Dated: ' IJ \ ~ \ \~ o~d-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Heena Choudhary 
D/0 Mohammad Ishaq Qureshi 
RIO Near Upkar Flour Mill Gangyal, Channi Kamala, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-65612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Heena Choudhary, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMill. AT JAMMU 
(Exercising powc1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:_:....,..>=/ 0:........=:/ 6 __ 3 __ Dated: /o ( 01 /:Jo,:! v 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. John Mohammad Wani 
S/0 Mohammad Yasecn Wani 
RIO Herman, Wani Mohalla, Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 3/Fx?->]--tt~JLP Dated: fo(c1 /:<c1!fo 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Shopian 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Baramulla. 
In-charge N.I.C. High Court ofJ&K Jammu for uploading on the website. 
Mr. John Mohammad Wani, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --L\ ~' :;1~b:__< __ Dated: \ () \ () \ J ~0~-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Bushra 
D/0 Abdul Rashid 
RIO Near ITI Complex Rajouri, Ward No.2, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-637/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ....,..;. ___ 
~, ~~ ~ 
Mohammad Yasin Beigh 

No: ~v;y t; t·-royJLPoated: \o \0\ j.)c6tD 
Additionalj'egistrarj 

1(( "''~ -,,,r:o Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Bushra, Advocate 

. ..... for information and necessary action. 

,--,- ~~-
AdditionaljfegistraL 

~ 



HIGH COUU.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \ f'-"'~'-"'~ ........ --Dated: t () \ C)l \ ~0.3 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Divya Gupta 
D/ONaresh Gupta 
RIO H.No.315, Rehari Colony Bharat Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-64012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Divya Gupta, Advocate 

. ..... for information and necessary action. 

Additional Registrar ~ 

'\__./ 1 
. J~ 

..-1(' ( ~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _,____[ D_C)....:...-6:....___ Dated: l () \ () \ r d-o ~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Ranjeet Singh 
S/0 Rattan Singh 
RIO Panjana P/0 Bhatyari, Tehsil Dansal, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-73412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Ranjeet Singh, Advocate 

. ..... for information and necessary action. 

I 

......,-...-
R ~istrar • 

k Q.),)Vl 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F i C A T I ON 

Dated: { 0\ 0 I Jd-o~--0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Anil Rathore 
S/0 Om Parkash Rathore 
RIO Pershulla, tehsil Monalla, Distt. Doda 
AlP H.No.122, Ambica Vihar Talab Tillo, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-61712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..., . ~ (/J'....; ..--:­
Mohammad Yasin Beigh 

Additionai~R;gistrar 1 

\~\0\~d-o~o JX ~ 
Copy forwarded to the: 1/d~ 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Dada. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Anil Rathore, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _._\ --""-(}1__,_-...;,..,~'---- Dated: \ () \ C:)\ \ ;)J5~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Amandeep Kour 
D/0 Jiwan Singh 
RIO Viii.Dablchar, Tehsil R.S. Pura, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-61612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
Ms. Amandeep Kour, Advocate 

.. .... for information and necessary action. 



HIGH COURT ()F .JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powers ofBm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: I a\ 0' 'd0d0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Aman Sharma 
S/0 Satpal Sharma 
RIO Viii. Hira Chak, Block Marh, P.O Halqua, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-62112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,r~~~ 
Mohammad Yasin Beigh 

Additionar;egistrar 

Copy forwarded to the: 
~ ?I· I~ 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Aman Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _.J........!.\ \--=-CD=-. -~ Dated: \ D' t~l ' J-O:J-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Akash Vaid 
S/0 Ashok Kumar Vaid 
RIO H.No.398, Bakshi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-62012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~----,.-,. ,.,...,.- ~ 

Moham a n Beigh 
Additional(jRegistrar 

No ~ '), Y l-'lj6 {[!bated \ 0 \ 6\ 1 :::,_~0 'tY J.1 .. :-Pr 

Copy forwar-ded to the: """:;). }t-» 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website . 

. 6. Mr. Akash Vaid, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---'--1_.___,\ ~~~--Dated: \ () \ 0\ \d-0d-O 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Aldtilesh Atulya Jandial 
S/0 A.B. Jandial 
RIO 239, Rampura, Gandhi Nagar, Tehsil Bahu, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-61912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k.~.....---:--,...., , 
Mohamma Yasin Beigh 

Additiona\ RJgistrar/ 

No: 2>.BY:t-~(Ubated \o\0\ \dod-o !Y ~ 
Copy forwarded to the:' 71 •/ Y-

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Akhilesh Atulya Jandial, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --2-' '.:__C>____,;;L~- Dated: \ 0 l Dl l d- Q='o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Abishel\. Mehra 
S/0 Y ash Paul 
RIO Sec-2, H.No.337, Upper Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-61812019 in the roll of AdVocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~, ~S;)) ·~ \lfoated: \0 \ ~' \ d o~-D 
I \ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Abishel\. Mehra, Advocate 

. ..... for information and necessary action. 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council unde1· Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \_,__\~CJ=-· ~=· =------ Dated: t a \ b \ ' ._5-o~o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Arushi Sharma 
D/0 Pritam Sharma 
RIO Arushi Garments near Town Hall, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-62812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-,·~~~ 

No: 3:1 ~btl~~~ I tbated: 

Mohammad Yasin Beigh 
Additional Registrar! 

ID\DI \Jc.ao · •V ~ 
., ), I~~ Copy forwarded to the: 

1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri 
In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
Ms. Arushi Sharma, Advocate 

. ..... for information and necessary action. 

~\ '1 



HIGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exer·cising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---'-1~1 D_Y_.___ Dated: ~ () \ 0' '~-Q._=J_o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Ankush Sharma 
S/0 Rattan Lal Sharma 
RIO H.No.180, Pacca Danga near old Post office Khilona Wali Gali, 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-62712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r")• ·~ ~,--; 
Mohammad Yasin Beigh 

Additional f.~gistrarJ 

No: ~:t--~bS:.-3-oilP Dated: \0\0\ 1~-Q)o Y ~ 
Copy forwarded to the: ., J,J-vo 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Anl{ush Sharma, Advocate 

...... for information and necessary action. 

OV'"~ 
gistrar 

~ 
?}r~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---L\~1 D:::....:::c:s-::....__· __ Dated: ! 0 { C>l \ clo~o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Arti Devi 
D/0 Ragh u bir Singh 
RIO Village lmtli, P/0 Diani near Peer Baba, Tehsil & Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-62612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ _,_.;.. ..---:--
,...-,. ~ 

Mohammad Yasin Beigh 
Additional~g istrar 

Copy forwarded to the: 
b .,,,,yo 

1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Arti Devi, Advocate 

.. .... for information and necessary action. 



HIGH COUll.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\ Ob Dated: 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Arvind Singh Verma 
S/0 Sham Lal Verma 
RIO Village Sunail, Tehsil Akhnoor, Distt, Jammu 
AlP preet Nagar Digiana, Gobind Lane, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-62512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~ 
r-'1"~ 
Mohammad Yasin Beigh 

Additional Registrar
1 

No ~ '::>., 33-'l?J \Ubated: \ 0 \ () \ \ d ~B "'/ ~ 
Copy forwarded to the: ?I•) ?---O 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Arvind Singh Verma, Advocate 

...... for information and necessary action. 

r~· 
Additional 

") 
gistrar 

k ...,, t\ 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Councilunde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

N 0: ___,_\ --'-'\ e=---/3...J.._---- Dated I b I D l\ ,)_ o;} 6 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Avinash Sharma 
S/0 Raj Kumar Sharma 
RIO Ward No.2, Nai Basti, Christian Colony, Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK--62412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~gJ-~g:~~-~&\Lf Dated: I o \ o \\ &o~o 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Reasi. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Avinash Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\0 ~ Dated: \ ~ )o \ 'clo~ 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Ashima Gupta 
D/0 Raman Pargal 
RIO Kotli Mandi, Tehsil & Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-62312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~. ,-,.\..__----" 
Mohammad Yasin Beigh 

Additionat>egistrar 

Copy forwarded to the: 
b ., l·\ ~0 

1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Ashima Gupta, Advocate 

. ..... for information and necessary action. 

~- \___--.~ 
Additional~istrar 

L.~ 
- ~ 1.12--~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---~.\__.__,lf~D~- Dated: \0 \ C I \~O~D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Bandna Devi 
D/0 Rajinder Kumar 
RIO Bhella, Tehsil Thalela, Distt. Doda 
AlP Plot No.368, Ward No.60, Dhok Paloura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-63612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ·~~ 
1"1"~ 
Mohammad Yasin Beigh 

Additional Re~trar 

No: ~~~ol-Db\lP Dated: 'D'D} \d-M-0 rv/ L, 
Copy forwarded to the: 

1
_ ~ 

1. Principal District & Sessions Judge, Bhaderwah. Je...,.,.,m'U 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Bandna Devi, Advocate 

...... for information and necessary action. 

,.., . \.____.- ..r-_ 
Additional Registrar · 

~ L"~ 
~ 

--



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:-----~\__,____\\._,_\ __ Dated: \ (!) \ ~ \ \d-od-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Bisma Gull 
D/0 Gull Mohamad Sheikh 
RIO Allie Koocha, Hergam, Taing Mohalla, Tehsil & Distt.Shopian 
AlP Malia Bagh, Hazratbal, Acchabagh, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-63512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ...,..; r,--,...,. ~ 
Mohammad Yasin Beigh 

Add itional~egistrar Lt 

~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Shopian/Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Shopian. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Bisma Gull, Advocate 

...... for information and necessary action. 

~-~~<-
Additionaygistrar 

J~,~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ \\ ~ Dated: I a I 0\1 ~O.lo 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Bisham Pandhyal 
S/0 Daleep Singh 
RIO Viii. Dalhori, Tehsil & Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-63412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~~ 
~· ~' , 
Mohammad Yasin Beigh 

Additional Registrar 

v J 
~ 

Copy forwarded to the: 
...,,,,vo 

1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Bisham Pandhyal, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ! 1 I~ Dated: ,D,~\ ~~~D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Bushra Qayoom Zargar 
D/0 Abdul Qayoom Zargar 
RIO Munawarbad near Flour Mill Bar Bar Shah, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-63312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Mohammad Yasin Beigh 
Add itiona ~eg istrar1 

No: ?:riY '~~~ Jtf Dated: \ o \o\ j~o V h.l.~ 
-;(,Jvo 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Bushra Qayoom Zargar, Advocate 

...... for information and necessary action. 

, ---



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\!....!._\ ,.!.___y.,_______ Dated: { 0 \ 0 \ r :J cV 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Bharti Thakur 
D/0 Kaka Singh Thakur 
RIO Ward No.3, near GGM Malti, Tehsil Billawar, Distt. Kathua 
AlP H.No.73/C,om Nagar, Udheywalla, Bohri, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-63212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Bharti Thakur, Advocate 

...... for information and necessary action. 

_,. \____-~ 
Additional pgistr:t; .; 



HIGfl COURT OI? JAMMU AND ICASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 1, s- Dated: __ ...:.__c_:::;:c_ __ _ t a ~ c1 [J-o:lo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Aasif Hussain Dar 
S/0 Ab Rehman Dar 
R/0 Sandoo BulBul Nowgam, Tehsil Shangus, Distt. Anantnag 
Ali> Janipur Colony Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-63112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~ 
,-,. ·~ 
Mohammad Yasin Beigh 

Additional Registrar 

~ Lt~ -...,,,,')A 
Copy forwarded to the: I _ 
1. Principal District & Sessions Judge, Anantnag. J~.,..,..rn'l.) 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association Anantnag. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Aasif Hussain Dar, Advocate. 

.. .... for information and necessary action. 

\ ~' 
...-,. ·~-

Additional Registrar · 
r]J L 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___._t _,__,_" -=-b __ Dated: \ C \6\ \ ~()~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Asif Nawaz Banday 
S/0 Mohd Ramzan Banday 
RIO Bagla, Tehsil Bagla (Bhanath), Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-63012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· \ ~ ~-:-
Mohamm~eigh 

Additiona~egistrar 

No: ~~~~~"-llfoated: I 0\0\ ~~L>)o Lt. 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Bhderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Asif Nawaz Banday, Advocate 

...... for information and necessary action. 

\ ...,...,.... 
gistrar ,:-

k 
-r\, )~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _l-"--"';,~ ~~-J __ Dated: fO f 0 [ ' d--od-O 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Dceba Jaral 
D/0 N asrullah Khan 
RIO Dodasan BaJa, P/0 Behrote, Tchsil Thanna Mandi, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-64412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ...r-:-~· j~ • 

Mohammad Yasin Beigh 

No: r;.?>_y &$?-~~\ LP Dated: 

, . Additionalf~gistrarj 

\n\ol\~o)6. V ~ 
Copy forwarded to the: .,,,)VO 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Rajouri. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
Ms. Decba Jaral, Advocate 

. ..... for information and necessary action. 

~.,..-:­

gistrar 

k ·dr I "VO 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Seclion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---'--1--'---"-JJ--=_/j)_·, __ Dated: I D) 0 I /:Jo:Jo 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Dilbar Singh 
SIO Karanjit Singh 
RIO Village Thikrian, Tehsil R.S. Pura, Distt. Jammu 
AlP H.No.3691B, Sec 1-P, Extn. Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-64312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Dilbar Singh, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\'--'--1 ~---..::6::::::.___ Dated: \ 0 \ D I \ ~6d-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Durlab Jeet Singh Sawhney 
S/0 Paramjeet Singh Sawhney 
RIO Saini Mohalla, Talab Tillo, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-64212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Durlab Jeet Singh Sawhney, Advocate 

. ..... for information and necessary action. 

,_.,.~ _....J. 
Additio~ 7 ' 

cv/ L, 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F i C A T I ON 

No: _..L\_C/--'-1·_s-__ Dated: \0 I 0 I J ::lo~o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Abhishek Jasrotia 
S/0 lnder Singh Jasrotia 
RIO Village Sapran P.O Chandwan, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-61512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ -- v-r ,-, , . ~ 

Mohammad Yasin Beigh 
Additional~egistrarj 

No: ?>i'X?:>\\ -I b( le Dated: 16 \ o I \do'o IY ~ 
Copy forwarded to the: .... ,.,;...o 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Abhishek Jasrotia, Advocate 

...... for information and necessary action. 

gistrar 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powcr·s of Bar· Cou neil under· Section 58 of the AdYocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:-~~ 1~-C--~-- Dated: \ () \ D' \J--o.)_() 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sushi! Kumar 
SIO Bodh Raj 
R/0 Viii. Bhopur J>/0 JoUJ·ian, Tehsil Khour, Distt. Jammu 
A/P Viii. Gurha Kcran Barnai J>/0 Ban Talab, Lane No.7, H.No.81, 
Jammu 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

-...--, . (7V- --k. ' 
Mohamm eigh ~ 

No: ?>6/GGJ--(i)ltfbated: \o\o\\;)o.'}o 
• Additiona~tgistra'1 

~ Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sushi! Kuma1·, Advocate 

...... for information and necessary action. 

r-J' ~ __....~--
Addition~gistrar ·-

L~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powe1·s ofllar Councilunde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 11 ~~ Dated: 
----'--'--=----

l o \ o I \ .;1 o.'1 o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

I\11·. Sanyam Pandoh 
S/0 Sunil Kumar Pandoh 
IVO H.No.109, New Plot near Krishna Building, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.....,. ~~.....:-r­
Mohammad Yasin Beigh 

Additiona~egistra}.r 
\ 0 \ Cl I )2) o3 o · ~ 

Copy forwarded to the: ~ 62 ) 1 )J-A' 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Sanyam Pandoh, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\ ,S'.~ Dated: l bt or I ~~0 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sheraz Inayat Malik 
S/0 Shohab Inayat Malik 
H/0 Pat:OLTalab, Balm Fort, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before . 

. ~' v-"'* ,......,. ~ 

Mohamma asin Beigh 
Additional~egistrar}. 

/'o ~ 
Copy forwarded to the: ~)~J~ 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Shcraz lnayat Malik, Advocate 

. ..... for information and necessary action . 

. ,...' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Couneilunder Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _r_;_l l--=S',_,_I __ Dated: I 0 \ o I I ~-O~ o 

It is hereby notified that vide High CourtOrder Dated 31.12.2019 

Mi. Shivali Sharma 
D/0 Dhantm Paul 
R/0 Nanval BaJa ncar Shiv Shakti Mandir, Tehsil BaiJU Jammu 
C/0 Advocate Sahil Sharma 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

......, . \ ~o--1'...;.. __ 
Moham~·Beigh • 

Additiona1fegistrar1 
No: 6c?,(,S'o-Ss\tf Dated: \D\ Dlj.doJ--D · ~ 
Copy forwarded to the: a.\, \v-
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. M]'. Shivali Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exct·cising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___,_\-'-J -'-L(C)-'---- Dated: f ll \ tJ ( 1 ~0.)_0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Shivani Sharma 
D/0 Bansi Lal Sharma 
R/0 Butta Nagar (Paloura), Lane No.5, H.No.45, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

keN'-~ ,...-,. ' 

Mohamm eigh 
Additionaij Registrar L 

No: ~~(,~g.-q;llPoated: '() )o' J;)__o .. :Lo ~ /() ~ 
Copy forwarded to the: i./' ~~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shivani Sharma, Advocate 

...... for information and necessary action. 

I 

--~· f!/V""---...,._.-- ,...-. 
egistrar • 

k g )\)-yo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ( lf ~ Dated: 
-~--'---'~---

fojDI}~olD 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. ShaJlu Kumari 
D/0 Roop Lal 
RIO Ram Bagh, P/0 Satwari, Tehsil Mandai, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ....,.. ___ 
,..-, • (J/'J"> ' 

Mohammad ~:in Beigh 
Additional gistrar L 

\o\cllUJJ.D· ~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shallu Kumari, Advocate 

...... for information and necessary action. 

v-J"'-:­

e.gistrar 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _1'---LI__,_Y-'--i __ Dated: \ t' C \ } :L()..'J_ D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Surbhi Kohli 
D/0 Vinod Kohli 
R/0 H.No.15, Opp. Govt. High School, Gurah Brahmna, Ban Talab, 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must b-e 

an Advocate is ordered there befc -.; 

~· 

i ,:,..-.....-. .._;;~ 

Moham~ ~eigh .. 

No: ?:>~-b~b ·-~lllf Dated: 

. Additiona1\f7-gistrar 1 'c \ oJ\ d_o.)--O · ;t: ~ 
----~lt! ~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge. Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Surbhi Kohli, Advocate 

...... for information and necessary action. 

' ~ -­egistrar < 

h Q ,, )A> 



HIGH COURT OF JAMMU AND KASHMIR AT .JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ·\ \ ~ £ Dated: 
---....!...~---

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sheetal Attri 
D/0 Vijay Kumar 
V.P.O Palovta, Ward No.9, H.No.lO, Tehsil & Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-7S2/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next 1ssue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Samba. . 
In-charge N.I.C. High Court of J&K Jammu for uploading on the webs1te. 

Ms. Shcctal Attri, Advocate 
. ..... for information and necessary action. 

~ -egistral · 

~ 

/68 
/ 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powcr·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ (,___,_,--'-~-=S __ Dated: ! C:l \ Dl f dO~D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shubham Sharma 
S/0 Shanti Saroop 
R/0 Gurha Mundian, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t __.C/V'"~ 
~ham~n .Beigh • 

Additionai~Registrart 

No ~b JIH'1! LP Dated: I 0 \ 01 \ J_o.J-o ' t)( ~4f'~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua .. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Shubham Sharma, Advocate 

...... for information and necessary action. 

gistrar 

k sJ. J ~ 



HI(;H COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

N 0: _ __L] -'---' Y-1..-'--f.!......__ Dated: r C) \ 0 I J .;1 0~-v 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sanjecv Kumar 
S/0 Herjender Kumar 
RIO Viii. Alawal Chacl{, Miran Sahib, Tehsil R.S. Pura, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.,.-, . ~ --ov-~ 
Moham~eigh 

Additiona~/R.egistrar 
No: '~.6 ~~-~~:> }Libated: l () ' () 1{ ~o,)_o . r ___,__ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sanjcev Kumar, Advocate 

...... for information and necessary action. 

' c,..r---,.-. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,_\--'---IYLJ__J __ Dated: f ~) 0) )d-o~-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sonam Yangdol 
D/0 Tashi Motup 
RIO Chuchot Shamma Chakshi, Tehsil & Distt. Leh 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~. - __; ,........,. ~ ~ 
Mohammad Yasin Beigh 

Additiona~Registrarj 

No: ~,~'16-~~\U Dated: I D\61 J~od-O· [:) ~ 
Q),,~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Leh. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Sonam Yangdol, Advocate 

...... for information and necessary action. 

r""f . 

Additiona egistrar 

k Q\1\t-c> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _____.\--'-\ 4~2:>...-L-· __ Dated: \ 0 \ 0 \ ' j_~ 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Shivali Chib 
D/0 Narcsh Kumar 
RIO 635- Subash Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-749/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Shivali Chib, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _1_14.:._:::_~~- Dated: { C \ 0) J ~od-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Syma Akhtar 
D/0 Mubarak Hussain 
RIO V.P.O Garnai, TehsiJ & Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-l· ~v? 
Mohammad Yasin Beigh 

Additionai\Registrarj 

No: ~~9&·-&Yr\l~ Dated: \D\Dq..J-Cl)D · ~ --"''~'?'\ 
~), ))..:> 

Copy forwarded to the: . 
1. Principal District & Sess1ons ~udge, Udh~apur. 

2 Secretary, Bar Council of lnd1a, New DeihL . . . t . of 3: Manager, Government Press, Jammu for publication m the nex Issue 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Udhamp~r. loading on the website. 
In-charge N.I.C. High Court of J&K Jammu or up 
Ms Syma Akhtar, Advocate . 

. . . ..... for information and necessary action. 

... 

~-­
gistrar "' 

k ~1·/J.:b 



HIGH COURT OF JAMlVIU AND KASHMIU. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _f-'-f Y~O __ Dated: I 0 J 0 I l ~0~0 • 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sayed Waseem Ul Hassan 
S/0 Safecr Hussain Shah 
R/0 Village Kallar Kahll, P.O Lathoong, Tehsil Surankote, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ __.:. __ .,..,. '~ . 
Mohammad Yasin Beigh 

Additional vgistrarl 

' ~ 
Copy forwarded to the: €t)ll~ 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
M1·. Sayed Waseem Ul Hassan, Advocate 

. ..... for information and necessary action. 

' ~ 
egistrar --r-

L.~ 
---;Jlfl)> 



HIGH COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _1_,_\ ~_9___,___ Dated: t 0 l C I l dO~O 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Razia Mushtaq 
D/0 Mishtaq Ahmad Shah 
RIO Tangchatir, Shah Sultan Colony, Tehsil Kangan Distt. Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-744/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~~ B-;-;; .-
AdditionaiCRegistraJ 

\ 0 \ 0\' .+OdJ) · };( )<J 
~ 

Copy forwarded to the: ~,fvu 
1. Principal District & Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Ganderbal. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Razia Mushtaq, Advocate 

. ..... for information and necessary action. 

" _,-
. ---7'"' 

~~~g1strar 

~ 



HIGH COURT OF JAMMU AND KASHMII~ AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _I~J....o=?.:;::::.._· Cf:...__ __ Dated: 'e \ 6' 1 ~~-o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Rajat Gupta 
S/0 Rajesh Gupta 
RIO H.No.3, Phase-11, Housing Colony, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-74312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....., . ' __.· .....-.-
Moham~ Beigh 

Additional fRegistraJ 

\ D \ () \} .:t()d_c ~ ~ 
Copy forwarded to the: 

~),Jv-

1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Udhmapur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Rajat Gupta, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMII~AT JAMMU 
(Exercising power·s of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ , _I 2,---=6:____ Dated: \() \ () ljJ-~0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Ranjodh Singh 
S/0 Harjcct Singh . 
IVO H.No.39, Dogra Hall, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-73912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_,.;...,.--:-
...-,. 
Moham s n Beigh 

J.(S 
,-----

Additionai~Registrarl 
No: :3d.r6o·-6IILtbated: \6\ O\ \d~o PJ ~ 

I €t\\vo 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&J, Jammu. 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Ranjodh Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 I-~- Dated: ---'-.!...-----=---- } D \ o!J~-O~G 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Rohit KotwaJ 
S/0 Mukcsh Kumar 
RIO Malothi V.I>.O TehsiJ BhaJia, Distt.Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-74012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~-=-
Mohammad~ Ysin Beigh 

Additional gistrar J 

. \o\D\ 'd~D ''·-~ 
I ~l.A> 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Doda. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Rohit KotwaJ, Advocate 

...... for information and necessary action. 

-::::--
Additio~I!W"mgistrar ' 

ll.~ - ~;\'-



HI GI-l COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: If ~'A Dated: '0 \ 0 1j ~ojo 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Rul{shar Ul Nissa 
DIO Mohd Ashtaq 
RIO Gangera AlP Dallah, Tehsil & Distt. Udhampur 
AlP Police Quarters W.No.06, R.S. Pura ncar Badyal Morh, CID office, 
Tehsil R.S.Pura, Distt .. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~.~SY g._,_s~ \ lf Dated: 
' 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Rukshar Ul Nissa, Advocate 

.. .... for information and necessary action. 

.,----:­
gistrar 

_b 
~~~'" 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '\ ~~ Dated: \ C \ CJ I \~}O~-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Rasleen Kour 
D/0 Harbhajan Singh Rana 
RIO H.No.245/l-A, Extension Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,- .....,..---. 
Moham asin Beigh 

Additional ~egistrarj 

\ ~ \ tJ \ \ .~D.}J) . ~·~A 
QJ,)vo Copy forwarded to the: 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Raslccn Kour, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIRAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:---'' r__:::~:.::....::.'<)-'-. --Dated: I 0 \ Ol jc:J_o~ D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Rahiba Kumari 
D/0 Ashok Kumar 
RIO Ward No.9, H.No.140, Mill Area;Tehsil R.S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of prpvisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Rahiba Kumar·i, Advocate 

. ..... for information and necessary action. 

. 
'Wl..---:--:-~ ~ 

e__gistrar . 

L:=". 
--{21, )rv 



HIGH COURT OF JAMMU AND J(ASHMIH. AT JAMMU 
(Exercising powers of Ba•· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENR.OLLMENT 

N 0 T I F I C A T I ON 

No: _1-'--'-'-~--'--\ __ Dated: l () \ 0'' d-OdO 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Ritu Verma 
D/0 Krishan Kumar Verma 
R/0 Behind Degree Collge Shiv Puri, L.No.3, W.No.3, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-73812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,~ ~~~ 
Mohammad Yasin Beigh 

Additiona~Registra

1
r 

\t)~OI\lo)o• £> ~ 
Copy forwarded to the: --a)' )1.-* 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Ritu Verma, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMII{AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENH.OLLMENT 

N 0 T I F I C A T I ON 

No: ____.\----'--'l ----"~--"-2.0 __ Dated: \ 0 \ Ol ),~Q..)_n 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shahjahan .. Silmnder 
S/0 Sikander Azam 
RIO Dharana, Tehsil Mendhar, Distt. Poonch 
AlP H.No.IO, Regal Lane, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Poonch/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mt·. Shahjahan, Silmnder, Advocate 

. ..... for information and necessary action. 

~ 
.--;-

~~gistrarl 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \ o\ D' \:J o~-o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Chandcr Bhanu Mahajan 
S/0 Anil Mahajan 
R/0 H.No.39, Scc-3, Channi Himmat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-53812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of exp.iry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,. ~~~ 
Mohammad Yasin Beigh 

Additional~egistrarL 
No: ':),gjs llHf.~ \ 'l P Dated I C \ D l \ ~D.)_o _ ., \·. }";;; 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Chandcr Bhanu Mahajan, Advocate 

...... for information and necessary action. 

-· istrar 

L\.~ 
- !'' /).-0 



HIGH COURT (JF .JAJVIMU AND l(ASHMIR AT JAMMU 
(Exe1·cising powers of Ha1· Council unde1· Sectio<I 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENH()LLMENT 

N 0 T I F I C A T I ON 

No: Dated: ' (J \ 0 \ ~ t')O,)D 
I ' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shazia Azaf 
S/0 Asaf Ali 
RIO Fountly Malhar (Lohai), Tchsi Billawar, Distt. Kathua 

has been admitted and enrolled as an Advocate on ttle rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-76412019 in the roll of Advocate maintained by this Registry. 

The renev1ai!extens~on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is qrdered the_!'e before. 

' 
...r'"":: ,_,. ---;-

Mohammad Yasin Beigh 
Additional~ Registrar J 

r D \ o 1 \ :J-~o:J ~) t:;-' ""~~A. 
~l.-o 

Copy forwarded to the: 
1. Principal Di~;trict & Sessions Judge, Kathua, 
2. Secretary, Bar Co~mci! of India, i~ew Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President D!str:ct Bar f'\ssociation, Kattlua. 
5. In-charge N.LC. Higll Court of J&K Jammu for uplonding on the website. 
6. Mr. Shazin A:a1f, Adv(icate 

..... for information and necessary action. 

{', "' 

,--, . \._ ;') ~ v­
Additiona~strar/.-;-

. D ... L .. '-7'\.. 

--cz[,J~ 



HIGH COURT OF .JAMMU AND KASHMII~ AT JAMMU 
(Exe•·cising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:--+-\1+-=~~i~-__ Dated: 10,61 \~©-6 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Rizwan Rasool Wani 
S/0 Ghulam RasoolWani 
RIO Batibass, Mohalla Shagan, Tchsil Khari, Distt. Ramban 
AlP Jalalbad, Sunjwan, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......,. ~---
Moham Beigh 

Additional~egistrar 

No ~~D6-\I \lV Dated \ D \ clj.)_Q)o V ~ 
Copy forwarded to the: &l J{l--a 
1. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Rizwan Rasool Wani, Advocate 

...... for information and necessary action. 

'
~) 
) 

,--------



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powc1·s of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No \\:rtt' · Dated: I c -- c>J- ;;_DM 

I 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Zeza Majid 
D/0 Abdul Majid Mir 
RIO Bagh-E-Mehtab, Habib Colony, Sector-C, Tehsil Khas, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 
/ 

/ 

serial No.JK-82812019 in the roll of Advocate maint8ined by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.,--,. \ --~~ 

No: ·~ ).C\\l.-\\\21 Dated 

Copy forwarded to the: 

(l\lloham~ ,Beigh) 
Additional Registrar J 

/ 0~ I~ ) OLo <1..------/ "\~ 
~I, I v" 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3 Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Srinagar. . 
In-charge N.I.C. H[gh Court of J&K Jammu for uploading on the webs1te. 

Ms. Zcza Majid, Advocate . 
. ..... for information and necessary act1on. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\\:1 Dated: \ ~-- \- ~ t\ ;2...() 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Zorawar Singh 
S/0 Ravindcr Singh 
RIO Viii. Pargwal Mandir Wala Mohalla, Aldmoor, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-827/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension· of provisional licence/enrollment must be 

sought before the date of expiry unl.ess the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Zorawar Singh, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \n. b Dated: \ \:) ~ \ .... d.t~l-(.) 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Zuhaib Ahmad Rather 
S/0 Ab Majeed Rather 
RIO Ruhoo, Tehsil & Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-82612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ l:J3.'\-U\~1~ted: 1~-\- '1-<>J--<> 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Anantnag. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Zuhaib Ahmad Rather, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l \:J~ Dated: -( tl- l..- Ltl 2. D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Jatinder Pat 1 Sharma 
S/0 Krishan Chand Sharma 
RIO H.No.123, Ward No.7, Tehsil Bishnah, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-82512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ?:, 'Ll':\1-~~jc;ated: iD - 1- ).-117-l.l 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Jatindcr J>aul Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIH. AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\\\\ 
I 

Dated: ~ \0 r- \ ... )___ ~ LO 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Vishal Tikoo 
S/0 Mohan Lal Tikoo 
57B Lane No.17, Bhawani Nagar, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No :, )-.:?. ~"] _ '\1.-~t'?pted '\ ~ _ \ -

Copy forwarded tot e: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Vishal Tikoo, Advocate 

. ..... for information and necessary action. 

~ 
::n-l!oH!rl!'11 s t ra r .. 

fL\// k 
&J )dvo 



1-IIGH COURT OF JAMMU AND KASHMII~ AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\:J ~- Dated: 1 D..- {- ~ D l..D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Yasmeen Arif 
D/0 Mohd Arif 
RIO Chhajla (Ramkund) Tehsil Mankote, Distt. J>oonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No ; ~'J'il\ -fi{,.t.jDated 1 L 1-~ t:. Ul 
Copy forwarded to he: 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, .Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Yasmccn Arif, Advocate 

. ..... for information and necessary action. 

<'\ uc 
1- I 

~/---



HIGH COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\\\ 
' 

Dated: \ ~ or- \ - )._t~ Lt.) 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Waqas Iqbal Khan 
S/0 Mohd lq bal Khan 
RIO Khanpora, Tehsil Shangus, Distt.Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. 
I ....,.. ,-.., . (/'./' _.,.--

Mohamm Beigh · 

No: ~ll-hct,..:l~ated: \ ~--\~ 'i-hLtl 

Copy forwarded to t~e: 

Additional RegistrarL 

nv ~ 
- ~ ,, JV:O 

1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Anantnag. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
M1·. \Vaqas Iqbal Khan, Advocate 

. ..... for information and necessary action. 



HIGI-I COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\3,~ Dated: \ ~ ..-- \- ~ Ln 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr·. Varun Sharma 
S/0 Vinod Kumar Sharma 
RIO Sangram Bhatta, Tehsil & Distt. Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t! ' 
,..-, . ~ VV""'" ~ 

Mohammad Yasin Beigh 

No:~ )-Q~:!> ~~~\&Pted: ]·6- (-­
Copy forwarded to th~: 

Additional Registrar} 
7~ 

1-oL-ll, ~ 
a,\\)~ 

1. Principal District & Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kishtwar. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Varun Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _l_l_~----'-1 __ Dated: ( D- /- /). lJ 2 n 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Vikky Jan 
D/0 Mohammad Amin Thoker 
R/0 Sopat Tanpora, Thol{cr Mohalla, Tehsil Dcvsar, Distt. Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: '::, ;_ lSl-~+joated: 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kulgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Vikl{y Jan, Advocate 

.. .... for information and necessary action. 



HIGH COUR.T OF .JAMMU AND KASHMIR AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: tf£8 Dated: / 0- { ..- ;Jo LD 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Vishav Sharma 
S/0 Om Parlmsh Sharma 
R/0 Scri Mahanpur, P/0 Mahcshpur, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ' ,_,. ~~~~ 

No: ~ )...JS\--S'~}t_p Dated: 
I 

Mohammad Yasin Beigh 
Additional RegistrarL 

( C.~-{.-:;Jl>)_]j. ~\/ ~ 

Copy forwarded to the: 
tt ,, \ V' 

1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Vishav Sharma, Advocate 

.. .... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exet-cising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f t 6] Dated: l t\~ \ ..- :L ~ ?--- D 

It is hereby notified that vide .High Court Order Dated 31.12.2019 

Mr. Vishal Kotwal 
S/0 Ashok Kumar Kotwal 
R/0 Villag{(]iilga Chinta, Subar Nag Mamlir, Tehsil Bhaderwah, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-81612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry· unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1- ,..,.;.,..--

~· vv . 

Moham n Beigh 
Additional R:JJistrarl 

No: ":::, ?--=-j\0; S~jDated ! \\-f- ,;1 ~~ "1/ ~ 
Copy forwarded to the: ~ t:f' 1) VO 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bhaderwah. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Vishal Kotwal, Advocate 

...... for information and necessary action. 



HIGH COUH_T OF .JAMMU AND KASHMII~ AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f{££ Dated: (fJ_ (.- ;;2b2o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Vishali Dhawan 
D/0 Jagdish Kumar 
R/0 H.No.157, W.No.8, Sarain, Tchsil Havcli, Distt. Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate fromconcerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of prqvisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.-, • \ _. ()IV'-~ 
Mohamm~igh f 

I 
Additi~~~Registrarl 

No 3).. \?:.3,-~ated ~D h- :lPU. ~ 
Copy forwarded to the: a )'fv 
1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Vishali Dhawan, Advocate 

...... for information and necessary action. 

CW' :;::::.-

. gistrar • 

k 
~l,)0> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1-cising powe1·s ofBm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: llt~ Dated: ( 0 ~ ( .-- ~ tl 2..D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Varsha Sohil 
D/0 Kirpal Singh Sohil 
R/0 A/36, Lane No.1, Basant Nagar, Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.~ 

~~ \ ~~....-:-
Moham~~n Beigh 
Additiona~ra1 

No '2>J.:J}:.2.-'b*Dated 1 b- \~ }ul.l :::::::?t<-
Copy forwarded to the: "\' \}'0 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next tssue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. th b .t 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on ewe st e. 

6. Ms. Varsha Sohil, Advocate t' 
...... for information and necessary acton. 



HIGH C()URT ()F .JAMMU AND KASHMIR AT .JAMMU 
(Exercising powct·s of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENI~OLLMENT 

N 0 T I F I C A T I ON 

No: If 6~ Dated: {0~ {...-- )n)-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Adil Ahmed Wani 
S/0 Ab Rashid Wani 
RIO Doligam, Khawaja Mohalla, Tehsil Banihal, Distt. Ramban 
AlP Subash Nagar, H.No.189, Sector-A, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-602/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...., • ~ CN'- ...r.. ,-.-
(Moham~ Beigh) 

!. Additiona_! Re~trar 

No ~).] ;q -3JJL./Dated: /O- t~ J-6:Lo . rv' /.1 
Copy forwarded to the: ~~,.. 
1. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Adil Ahmed Wani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1\ ~ 3. Dated: I ()- {- :l ~ :2. "b 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Varun Kumar 
S/0 Darshan Kumar 
RIO House No.820, Janipur Colony, ncar Ram Lecla Ground, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~~...---: ....,.~ 
Mohammad Yasin Beigh 

No:~ 2:JD~:L:).~wbated 
Copy forwarded to the: 

Additional RegistrarL t () <')./ 
0-/-~0l..O ~ 

~\~Jw 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Varun Kumar, Advocate 

. ..... for information and necessary action. 

' ,_.,. v--...--
Additio g strar ~ 

k 
< ,, J }A> 



HIGH COUH.T OF JAMMU AND KASHMIR AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I l b)____ Dated: ( D- ( ~ ,9 b.l.D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Vishal Sadotra 
S/0 Brahmdutt Sharma 
R/0 Dundpur, Tchsil Mandai, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No :, 21\\-l-l,L/ Dated: [o- ( -;l_o.w 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Vishal Sadotra, Advocate 

. ..... for information and necessary action. 

~· \ ~ 
Addition~r ---. 

nJ~ 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: l t') ~ f .... ~ D )..D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Vishali Rajput 
D/0 Parshotam Singh 
RIO H.No.66, Ward No.6, VPO Akalpur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-81112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. ' 
~- v-""~ 

Mohamm Beigh 

No:?.> l.'l ()b ....,\t~SL/ Dated: \ ~- \ .... '-bJ-o 

Additional Registrar 

(\./ L .. 
~ 

\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Vishali Raj put, Advocate 

. ..... for information and necessary action. 

/~·· 



HIGH COURT OF JAMMU AND KASHMIH. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENI~OLLMENT 

N 0 T I F I C A T I ON 

No: t(6o Dated: / ()- I.- ) o 1-.o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Vishal Singh Dogra 
S/0 Puran Singh Dogra 
H/0 Khour .Jattan, Pallanwala, Tehsil Khour, Distt. Jammu 
AlP H.No.l65-B, Lane No.8, Greater .Jammu Colony ncar Kunjwani Bye­
Pass, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 12. 6?<2-l()(r {uoated: I()~ l- :J o l.o 
r 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Vishal Singh Dogra, Advocate 

. ..... for information and necessary action. 



HIGH C()URT OF JAMMU AND KASHMIH.AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ( ! ~tll ) 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. U mmer Hamid 
S/0 Ab Hamid Bhat 
RIO Allochibagh, Tchsil Pampore, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ·vv-~ ,....,. ~ 
Mohammaa Yasin Beigh 

No: 3;;..61z-1J}L/oated: lo~- t- ~lJLJJ. 
I 

Additio~Registrar 

L 
~ Copy forwarded to the: 

1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association Pulwama. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Ummcr Hamid, Advocate 

. ..... for information and necessary action. 

~ . \ ..--t v-::i "1 

Additio~strar · 

o/ ~ 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I \SG Dated: ( b- f ~ ~()_1-D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Vive){ Slathia 
S/0 Jogindcr Singh Slathia 
RIO Gurha Slathia (Mandi Andrash), Vijaypur, Tehsil & Distt.Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 3) b@.b -4 rJLf Dated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. · 
President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Vivel{ Slathia, Advocate 

. ..... for information and necessary action. 

• 
,..., . frJ'-~ 

Additio a g rar ' 

h . ~1,)\.;o 

--
~J-') 
.... ~· .. ....---



IIIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising poweJ'S or Bar CouncilundcJ' Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l ( S] Dated: ( b-1 - ~D 2-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Mohammad Saleem 
S/0 Mohammad Asgar Changra 
RIO Changrah, Tehsil & Distt. Kargil 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-67012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension· of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....,. ~~-;-
(Mohammad Yasin Beigh) 

No: ~ 2-68!J-&SI~ated: 
I 

Addition~! R~=-~~!rar1 (a-( .-J.tJ)-o c;__/~ J~.1. 

~yo Copy forwarded to the: 
1. Principal District & Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kargil. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. JVIohammad Saleem, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASfiMIRAT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: // S: b Dated: 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Umaiya Khatlani 
D/0 Athar Hussain Khatlani 
RIO Friends Colony 'A', Lane No.l,H.M.T, House No.35, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .IK-80712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t W'~~ ,..-,·\.__-..--' 
Mohammad Yasin Beigh 

No: ~ :l~ l ~-]1/Lioated: 
I 

Additional Registrar/ 

(()-(..- :J.DJJJ . 0v-· ~ 

Copy forwarded to the: 
---et I,, \.tl 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Umaiya Khatlani, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \\:\~ 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Yatin Mahajan 
S/0 lnder Jeet Gupta 
RIO 31-A Karan Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-82312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to he: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.J. C. High Court of J&K Jammu for uploading on the website. 
Mr. Yatin Mahajan, Advocate 

. ..... for information and necessary action. 

,_..,. \ . ~---
Additio~rar • 

"</ L_,_ 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fr SS: Dated: lo- f-- :lo~o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Tejashwar Singh Chib 
S/0 Hardev Singh Chib 
RIO H.No.790, Sector-C, Sainik Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 

.-,· ~ 
Mohamma eigh _,-

No: 3266~ .... ]3 }ljDated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 

Additional ftR.egistrar 

{ 0-/..- )D;l-tl • if l\ 
~ 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.J. C. High Court of J&K Jammu for uploading on the website. 
Mr. Tejashwar Singh Chib, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of B~U" Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ';1~. ( Dated: f D \0/ J ~ct)_o • 

It is hereby notified that vide. High Court Order Dated 31.12.2019 

Ms. Shewali Manhas 
D/0 Darshan Singh 
RIO Viii. Kulu·ian P.O Ghou Manhasan, Tehsil Marh, Distt. Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-786/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-J• ~~~ 
Mohammad Yasin Beigh 

I Additional Registra}. 

No: S~O:_)g,-~~ )tf Dated: I 0 \ O! 1 ;)o:) o · V ~ 
Copy forwarded to the: al ')ye 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shcwali Manhas, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(ExetTising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \gz~_() Dated: ------- ( G ' 0 I ' d-0 j D " 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sahil Verma 
S/0 Bansi Lal 
R/0 Viii. Jungwari near Gurudwara, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...., • ~OV'--~ ......-
Mohammad Yasin Beigh c 

No: ~~o~-~-7:}-{lf Dated: 

Additional Registrar} 

lo\ olf~odD· ~- ;:?.-
Copy forwarded to the: 

~ )!)'lA 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Sahil Verma, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ f d-_\9 __ Dated: ., O\ Ol r d0d-0 • 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sadhvi Kaloo 
D/0 Romcsh Kaloo 
R/0 2/125 Indra Vihar Old Jt.\Yripur near Amba Theatre Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-78812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......, . \ __... ~ ..-:-
Mohamr~-¥ctsin-B~igh 

Additional Regjstrarj 

No: ~)?:>0 b6·-11\ (1> Dated: \6\61 l~Q)O · ')/" ~ 
q\, \vo 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Sadhvi Kaloo, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of llar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l :;11 ~ Dated: f 0 \ D I l J--aj__o · 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sanchit Gupta 
S/0 Arun Gupta 
RIO Plot No.226, Rehari Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....,. ~vv-~­
Mohammad Yasin Beigh • 

No: ~:?:>Obo·-bS \Lfoated: 
Additional R_:gistrarJ 

lt\,o\\~od-0· -v ~ 
Copy forwarded to the: 

q~,,\.,0 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Sanchit Gupta, Advocate 

. ..... for information and necessary action. 

' . ...-.r-
,-, ---Additional Registrar • 

~k-
~ \, \1..-t) 



HIGH COURT OF JAMMU AND KASHMIU. AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___._1--=-.;d~' 7--c..___ Dated: I 0 16 1 r ~0~-0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sugandha Sawhney 
DIO Kamal Sawhney 
RIO 152 AID, Gandhi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-79012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provi_sional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

....... ~ . -:::-
Mohamma~h · 

Addition~! Registrar j 
No: 33,o~~r~~C) Jt f Dated: I 0\ D !).).0.:?-0' V ~ 
Copy forwarded to the: c.,,\ !.A> 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Sugandha Sawhney, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASfiMIR AT JAMMU 
(Exercising powet·s of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:---'---"'' ~~l~b,o_ __ Dated: ( 0 \ 0 If ~-OJ-0 ' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sunidhi Bala 
D/0 Bahadur Singh 
RIO Ward No.4, near Govt. Girls Hr. Sec. School Kalsian, Tehsil 
Nowshera, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-77012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~~oY 2>·- Y 8{ LPoated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Sunidhi Bala, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,\_~_IS __ Dated: \0\ 01 J j__6~.D' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

M~. Saif Ali Khan 
510 Ghulam Jaffar Khct71 
RIO Pishu Kargil, Ladal{h. Tehsil & Distt. Kargil 

has been admitted and ·enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--, , 

Mohamma asin 13eigh 
Additional Registrar} 

\o)o!JJ~_o· ~ ~ 
Copy forwarded to the: 

o, \ '\ -z.o 

1. Principal District & Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kargil 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mf'. Saif Ali Khan, Advocate 

. ..... for information and necessary action. 



HIGif COUU.T OF .JAMMU AND KASHMIU. AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___,_l..::::c..:;2..::..:......\ 4__.__ __ Dated: I 0 \ ()I l ~.J!Jd-0 ' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shiv Anand 
S/0 Navecn Scin Anand 
R/0 158 AID Gandhi Nagar, Jammu 
A/P P-27, South Ext.-II, New Delhi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
Mohammad Yasin Beigh 

Addition~gistrar/ 

No: ~~D~\-~b~lPoated: \D\ D\,._~o' . ~ 
o.\1)).-+? 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Shiv Anand, Advocate 

...... for information and necessary action. 

__,. \___-.~ 
Additional Registrar ' 

"]/ k 
c, H-r() 



IfiGI-1 COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: r ~ I 2::, Dated: I 0\ 0 I { ~-od-0 · 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sarnecna Kousar 
D/0 Mohd Sadiq Sandal 
RIO 24 Mohalla Dalpatian near DC Office, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k~---~· ~ 

Moham eigh 

{ 

Addition.~gistrar1 
No: ~~6 ~s~'M( tPoated: \ D \Of_ d.oao ~ ~J~\, ... 

t!i}r 1-A 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Samecna Kousar, Advocate 

...... for information and necessary action. 

k. .. 
,_.,. ~---
Additio a g trar ' 

~/ I 
~ 

4t)dvo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council uncle•· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~I~ Dated: ----'---'------
} D {or[ d&-5 o --

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shivdev Singh Saini 
S/0 Kuldip Singh Saini 
R/0 Kool Kalan, P/0 Arnia, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~?>a I C)-.~~ (LP Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Shivdev Singh Saini, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENH.OLLMENT 

N 0 T I F I C A T I ON 

No: _u,..,f{~~\'-'--\ ___ Dated: r 0} 01 J ~0~-0' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shahrukh Khan 
S/0 Zahid Khan 
R/0 H.No.ll2, Mohalla Ustad, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-765/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· \ -~..--
Mohamm~eigh • 

Additional Registrar 

No ?:,::>, od?> -I R \ lP Dated: _l_~_.l_llll.} Q\.}_u · ~- ).,.~ 
Copy forwarded to the: ~,) 7.." 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mt·. Shahruld1 Khan, Advocate 

...... for information and necessary action. 



HIGH COUR.T OF JAMMU AND KASHMIR. AT JAMMU 
(Exer·cising powers ofB:u· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _...:._:,1 ~~16""---- Dated: \ b \ D \ f ~0~0' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Saquib Farooq 
S/0 Mohd Farooq 
RIO VPO Sangaldan, Tchsil Gool Distt. Ramban, 
AlP H.No.453, Prem Nagar, (Residency Road), Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-78312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unl~ss the absolute/final enrollment as 

an Advocate is ordered there before. 

_,. ~ ()v'~ 
Mohamm~gh • 

Additional Reg_istrarJ 

No: .-:\~6o1--IV-\ lr Dated: I o \o I \J~-D - ~ _:_\·~ 
. ~)d-ye 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Saquib Farooq, Advocate 

...... for information and necessary action. 

!Ji--



HIGH COURT OF .JAMMU AND KASHMIR AT .JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: jfio4 Dated: I 0\ Dlj ~c0o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Supriya 
D/0 Bansi Lal 
R/0 Ward No.2 near PWD Office, Gadol, Tchsil & Distt. Rcasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rf" ~~-
Mohammad Yasin Beigh · 

Addition~_gistrar} 

Copy forwarded to the: 

!o\ot~(}'JD· ~ 
1. Principal District & Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Reasi. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Supriya, Advocate 

. ..... for information and necessary action. 

,-,·~CAl'~ 
Additional Registrar • 

vb 
- ~h)~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Couiicil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ld-o~ Dated: I 0 ' a' f ~ 0~0 ... 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sarabjeet Kour 
D/0 Paramjit Singh 
R/0 VI>O Chohala, Tchsil R.S. Pura, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~~-9'1 s~~~oov Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Sarabjcct Kour, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l~o~ Dated: ' D \ D I ' ~-C{}-0 · 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Soni Jadhan 
D/0 Bhari Lal 
RIO Boliyan, Tehsil Chiralla, Distt. Doda 
A/P H.No.24, Lane No.1, Amar Colony Ban Talab, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-78012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..., . eN'~ 
Mohamm Beigh 

Additional Registrarj 

No: ~~~~)~~c1~9.-94 JHoated: \0\ o I \ ~-e> · t.------- ~ 
~,,,);-0 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Dada. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Soni Jadhan, Advocate 

...... for information and necessary action. 

t ' ,--, . \,___.----t ~,...,..,. 
Additional Registrar \ • 

i// .. \ . ::-7', > 

- ~)d)..-



HIGH COURT OF JAMMU AND KASHMII{ AT JAMMU 
(Exet·cising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '~() b Dated: ---'------- \ () \ 0 \ \ ~-~-0 ' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sourav 
S/0 Raj Kapoot· 
R/0 H.No.2, Sector- I, E.W.S Colony Lower Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-77912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t (Yo..r ....,..: ---,.-,. ~ . 
Mohammad Yasin Beigh 

Additional RegistrarJ 

\o\e>J l;J.od-o · ~ ~ 
~\·~)A 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sourav, Advocate 

...... for information and necessary action. 

' ,......, . ~....,.... 

Addition;:n...~~ms rar --

( b 
a. ' ' 1 a.-..c. 



HIGH COUH.T OF .JAMMU AND l(ASHMIH. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /:los- Dated: \ o\ () l r ~-6~0' 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sachin Singh 
S/0 Jalam Singh 
RIO Village Kundra, Tehsil & Distt. Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-77612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' eN'~ ,--, . 
Mohammad Yasin Beigfi 

Additional Registrar} 

No: ?~-91 'j~2,~)_ \LP Dated: \ 0\ 0( \ ~cdO ' L--~ ,.\ ... 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Reasi. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sachin Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMII{ AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ lj_J'J-.J...lf __ Dated: f () \ C>l \ .,~()~0· 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shabir Ahmed 
S/0 Abdul Rahim Pedihar 
RIO Surranga Neel, Tehsil Banihal, Distt. Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Shabir Ahmed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIH. AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: L_9 o3 Dated: r 0 I ()' ' c§Jog)-O ' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sonam 
D/0 Kuldccp Raj Sharma 
R/0 Dharam KhooP/0 Gharota, Tehsil Bhalwal, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-78512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,_..,. \ --~~ 
Moham~~eigh 

Additional ~trar/ 

No:6c<;t9D-\- 1-o\LP Dated \6\N\:~w:)o, 1 ~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Sonam, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND 1\ASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l~t>;( Dated: l 0 \ 0 1,{ j_t5~0 ' 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sunashi Jandyal 
D/0 Jagdish Raj 
RIO Seri Bazar, Tehsil Bhaderwah, Distt. Doda 
AlP H.No.396, Bakshi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~')C)_)9~Gy fLP Dated: \6\ o'{~o~o · 
I 

,....., " \..._____. ~ ~--:­
(Mohammad Yasin Beigh) 

Addition~gistrar

1 '?. ---a.,,\.,. o) Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Doda. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Sunashi Jandyal, Advocate 

. ..... for information and necessary action. 



HIGH COUH_T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: t~o\ 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Shrcya Sawhney 
D/0 Sudcsh Sawhncy 
RIO H.No.130, Bakshi Nagar near Gccta Mandir, Tehsil & Distt. Jammu 
AlP H.No.78, J.K. Colony, BSF Top Paloura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

, 
,..-., . ..,....,.-.--

Mohamm eigh · 
Additional Registra~ 

No: r~.9-9~-_s;g\Lroated: \0\ ()\ \.:lo.:lO ~ f)____-// )t.l. 

Copy forwarded to the: ~""' 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shrcya Sawhncy, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,1--=-:})~o--'-"--o __ Dated: 1 6} tJ I J (Jo~-D · 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sunaina 
D/0 Ghan1 Ram 
R/0 Viii. Chak Jagtu, Tehsil Bishnah, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-77312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. , 
,.--, ~ (/'./""---
Mohamm Beigh • 

. Additional Registrar 

'D\ ol\d~d-o, -l- _b 
Copy forwarded to the: .r a.,,'~ 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Sunaina, Advocate 

. ..... for information and necessary action. 

k , 
,-.,. v--::-
Additio g ar ' 

t/~ 1~ 
c--~ '' )'l.-0 



HIGH COURT OF JAMMU AND KASliMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: t \ 019 Dated: 
---'----'---~---

\ o\o!] ~od-o 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Suhail Ahmad Mir 
S/0 Ab Razal\. Mir 
R/0 Adigam, Shah Mohalla, Tehsil Devsar, Distt. Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~-9lf 1-Yb\Lr Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kulgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Suhail Ahmad Mir, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMil{ AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __,_f--'-J 9_,_1-~-- Dated: \O \ D\ \ ~0~0 ~· 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Skalzang Angmo 
D/0 Stanzin Paljor 
R/0 Chuchot Shamma Chakshi, Goba, Tehsil & Distt. Lch. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to tt1e verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~ 
,..,.~ 

(Mohammad Yasin Beigh) 
Additional Registrar 

Copy forwarded to the: 
v~ 

~ 'iyo 1. Principal District & Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Leh. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Skalzang Angmo, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _--~_\ .J.._l 9-Lb~- Dated: I o ) o r ) ~Oc~lo ~ 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Palak Mahajan 
D/0 Surinder Mahajan 
RIO 170 Circular Road, Environment School, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, .subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......, . ~~ 
(Mohamm a n Beigh) 

Additional ~,istrar f 
No '2l9 9 ,:}:?:, -~& lll'oated I ~ \ CJ I \ ."}~ o · ~ 

o,.ll \ )-o Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Palak Mahajan, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _,__\ _,__, 9--'--'=S __ Dated: 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Tabassum R Khan 
D/0 Mohammed Razaq 
RIO Kakora, Tehsil Manjalwte, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-80312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.-.,. ~~~ 
Mohammad Yasin Beigh' 

Additional Registrar}. 

No: ~d-,9 \g--~j LP Dated: 'a \t>\ \ ~oJ.o · ~ l 
~ Copy forwarded to the: e. ,,)')..a 

1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Tabassum R Khan, Advocate 

...... for information and necessary action. 

~ 
;n...~-H~;r~ra r ...-:-

}~ 
,1,,)A 



HIGH COUH.T OF JAMMU AND KASHMIH. AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 1 '18 Dated: \0 }61 J ~0~0 -. 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Shubanl\.er Sharma 
S/0 Narinder Sharma 
RIO Bhagwal, P.O Hamirpur, Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Shubanker Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _....:.__:_1\__!_C) ___,_l{ __ Dated: { 0\ eJ \ dodD 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Tabassum Sajad Paray 
S/0 Sajad Ahmed Paray 
RIO Village Arai, Tehsil Mandi, Distt, Poonch 
AlP Mohalla Shanlmr Nagar, Ward No.ll, H.No.240, Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k . 
,..-, . ~ v----::-

Mohamm Beigh 

No: ~9 \ J -t£ \ Lf Dated: 

Additional Registrar} 

\o\~,,~~o· ~ ,~,~ 
Copy forwarded to the: ~,lv 

1. Principal District & Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Poonch. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Tabassum Sajad Paray, Advocate 

. ..... for information and necessary action. 

,....,.t """....,.:. 
Additio~ar -:-

IV b 
t!\)rf1A> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ \.l...L'-9~~~- Dated: 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Touseef Ahmed Malik 
S/0 Rehmat Ullah Malik 
RIO Neel, Mohalla Chidoos, Tehsil Ramsoo, Distt. Ram ban 
AlP Gujjar Nagar, Mandir Wali Gali, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,_.., • \.. --+ VV"""--
Mohammad Yasin Beigh < 

Additional Regjstrarl 

No: ':6.fl C) oS::- \ o \ lP Dated: \ 0\ D I\ d.~O • '7/ .,.\.-~ 
-q,~~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Touseef Ahmed Malik, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe•·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _-J_J_D ---!..9=..:~::.___- Dated: I D \ o \ )~o~o · 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Tushar Gupta 
S/0 T.N. Gupta 
RIO Ward No.2, C/0 T.N. Gupta Advocate, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-800/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provi~ional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.--, • \ ---t' IN'~ 
Moham~~n Beigh · 

Additional RegistrarL 

No: ~~8~~-~o4)lliated: \o)o\,d-~0.. ~ ~ 
Copyforwardedtothe: ~ 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Tushar Gupta, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _----.!_!.\ \_C].L...JI'---- Dated: ' ~ \ ~I J :lo~o · 
It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Tabassum Iqball 
S/0 Mohd Iqbal 
RIO Manoo, Tehsil Gandoh, Distt. Doda 
AlP Green Valley Enclave, Lower Ghaziabad, Sunjwan, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 3~89~-9i-lLP Dated: \ o \Dl \c'}@o 
I I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of lhdia, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Dada. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Tabassum lqball, Advocate 

. ..... for information and necessary action. 

, 
,-,. (J,v-- ........... 

Addition ar -

b ., ),J,... 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:_\..__, _Cf.__'D __ Dated: \ D \ CY\ 'd-rJjO 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Tanveer Ahmad Wani 
S/0 Tariq Ahmad Wani 
RIO Darpora Delina Baramulla 

has been admitted and enroll~d as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

seriai No.JK-79712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~. \ . eN'_...:._ 
Moham~ Beigh • 

· Additional Registrar} 

No: ?J:}SS~6~<)) ltr Dated: I c \ 01 \ ~o · Y ~t •• "J'\ 

Copy forwarded to the: "Cf ), I~ 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the webs.ite. 
6. Mr. Tanveer Ahmad Wani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND 10\SHMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \' g9 Dated: -~'---=---L---- f D ' C I l ~6J_O 
It is hereby notified that vide High Court Order Dated 31.12.2019 

M£. Tsering Yangzin 
F/0 Thinlas Yangjar 
RIO Bota, Tul{cha, Leh 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~.}8~0--8-~\lf Dated: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Leh. 

,-, . ~ . ~ __.-::-

Moham~n Beigh 
Addition~istrar 

I l, 
__;:::;..~ 

4). ''JA) 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Leh. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
MS. Tsering Yangzin, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l I :{CJ Dated: / b - f ... 2 CJ 2. D 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Umar Aejaz Gattu 
S/0 Aejaz Ahmed Gattu 
RIO Near Town Hall Gattu Market, Faridabad, Doda 
AlP Near Jogi Gate, H.No.601, Prem Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ :2 c£/f.V-~ated: ( 0- (- ;l.Ho 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Doda. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Umar Aejaz Gattu, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: _ _,_I _,_,12~£""""'. __ Dated: I~ \ ol l~o~-o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Shivani Pawar 
D/0 Ramesh Singh 
RIO Bandral Kalan, Tehsil Akhnoor, Distt. Jammu 
AlP Q.No.E-96, Salal Power Station, Jyotipuram, Distt. Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu/Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Shivani Pawar, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \. \(12... Dated: { t) - \ - 2. ~ 2.. o 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Udhay Singh Jasrotia 
S/0 Bishan Singh Jasrotia 
RIO Ward No.6, Mandi Tehsil Hira Nagar, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ L..~ '1'1-~tioated: 
I ' Copy forwarded to the: 

1. Principal District & Sessi.ons Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kathua. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Udhay Singh Jasrotia, Advocate 

. ..... for information and necessary action. 

~·~~~ 
Additional Registrar 

~/l.J~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ' ' ~ 4- Dated: _ _,___.:.......=.. ___ _ 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Samridhi Sharma 
D/0 Devander Sharma 
RIO Railway Line Bagga Marh P/0 Kotli Shah Donia, Tehsil R.S. Pura, 
Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~. t ~...--
Mohamm~igh .. 

Additional Registrar} 

No: ~S b&--'7~\lf Dated: \a \o\ \d-o~o ; V ~'·-
... \ )...4 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Samridhi Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 ) S,9; Dated: ------- I D \CJ I )~o..io 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Tania Sharma 
D/0 Omesh Kumar 
RIO Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t -~---_,. ~ ~ 
Mohammaa Yasin Beigh 

No: 2A2&3~-1-9\Lf Dated: 

Addition~gistrarj 

._\~ 

~ Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Tania Sharma, Advocate 

. ..... for information and necessary action. 

~r~~ 
Additional Registrar ~ 

(j/ 

L~ 
__.-;-

a,\' I l:::b 



HIGH COURT OF JAMMU AND KASHMIH. AT JAMMU 
(Exer·cising power·s of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

NO.TIFICATION 

No: _1---'-l fJ-=--t)..;:;__ __ Dated: ( () - l- :J. D2.. 0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Sanjodha Charak 
D/0 Bakhtawar Singh 
RIO VPO Rahya, Tehsil Vijaypur, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-778/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ated: ( ~- (-- ;z. D2-D 

Copy forwarded to he: 
1. Principal District & Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association Samba. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Sanjodha Charak, Advocate 

...... for information and necessary action. 

k. ' 
,......, . V"""""--

Additio g trar <-

/l- ~ a,, )ro 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----1/,--L(---"'-'fl~f __ Dated: 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Sudershan Sharma 
S/OMaishon Chand Sharma 
RIO Village Gadethar, Tehsil Gundana, Distt. Dod a -

~ /'l._ ~- ~ - \e._)'\-\V\'? IJ 
AlP H.No.77, Sec-B2, Lane l..A~l7H p,_,...,ql'V', '~ '<J 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t . ON'v-:.__-
,-,. ~ .. 
Mohammad Yasin Beigh 

Additional Registrar } 

No: 3 l G 3 3, -3~lf'Dated: _:J.fL~ 1- J 0 UJ ~ ~"" 
Copy forwarded to the: l 
1. Principal District & Sessions Judge, Bhaderwah. ~~Y"'f'u 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Doda. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sudershan Sharma, Advocate 

...... for information and necessary action. 

,--,· L---r~ 
Additional Registrar) ' 

~ ~ 
41\t))..-e 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ \~~ Dated: \ ~ ~ ~ ..- 2-t~ 2..0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Ta basum Ara 
D/0 Ab Majid Sheikh 
RIO Munipapy, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.-,. \___- ~-:-

No: ~ )-~'3$' ~'t\l( Dated: \ ~ ,_ \- :l-llu , I 

Mohammad Yasin Beigh 
Additional Registrar} 

v 
c. I.~ 

Copy forwarded to the: - ~ ), J~ 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Tabasum Ara, Advocate 

. ..... for information and necessary action. 

('~·~~ 
Additio;Jegistrar · 

L._f.j'.J 
~l, vo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe•·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ \~"-\ 
I 

Dated: \ tl ,..... \ r- 2- t:l L(J 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Mr. Tushar Kalsotra 
S/0 Vikram Kumar 
RIO Miran sahib Road, Bishnah, W.No.13, H.No.54, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' 
..r-...-,., . ~ 

No: ~2--~~\~~kf Dated: 
\ 

Mohammad Yasin Beigh 
AdditionalyegistrarJ 

\~-\-)-t>]._.J.) . v ~ 

Copy forwarded to the: 
Ql,)~ 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Tushar Kalsotra, Advocate 

. ..... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ \~~· Dated: f lj,_ 1 .- '2-() '2...0 

It is hereby notified that vide High Court Order Dated 31.12.2019 

Ms. Tanu Sharma 
D/0 Pritam Sharma 
RIO Village Bidda Tehsil & Distt. Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: S.?ll S b--~\\J Dated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Reasi. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Tanu Sharma, Advocate 

. ..... for information and necessary action. 


